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. situation in West Bengal Preventive Detention

The first related to redresg in dis- and the next month. Therefore. it is
tressed areas. There were two wrong to say that the two lakh tons

schemes. One was gratuitous feed-
ing about which it was agreed that
5000 maunds of wheat and 5000
maunds of rice were to be issued and
the people were tn be fed without
any charge and so long as the situa-
tion demanded additional releases of
foodgrains would be made. That
scheme was implemented immediately,

The second proposal was that wheat
and rice in equal proportions should
be sold at a very much reduced price.
10,000 tons of wheat and 10,000 tons
of rice were immediately released
there and have been sold at Rs. 15
a maund. This prooosal was also
immediately implemented.

The second portion of the policy
was about greater concession. After
studying the situation and after dis-
cussing with the Bengal Government
it was agreed that the Centre will
take over the responsibility of feed-
ing Calcutta, and the Bengal Govern-
ment will cordon off thig area, so that
no smuggling may be possible. We
made this agreement in June and the
question was .one of implementing
it for the next six months of this year
and if necessary for the whole of
next year. At that time Calcutta had
in its stock actually 94 days’ ration-
ing stock. Therefore actually the
question was about the remaining
three months, when the rice procured
by the Bengal Government which was
still a rural area should remain in
the rural areas. Before this scheme
was evolved, the Bengal Government
had asked the Centre to allot them
one lakh tons of rice, and I had
agreed to it. After this scheme was
evolved, it was also suggested that
some rice may be allotted which may
be sold over and above the rations,
so that the necessity for smuggling
may not prevail. 1 agreed to this
suggestion. The proposal was that
20,000 tons should immediately be
placed at their disposal and an allot-
ment for this purpose may be made to
the extent of one lakh tons or whatever
may be necessary. The balance from
the one lakh was to be carried over
for the next year. I returned and
made arrangements in that direction.
and two lakh tons were actually al-
lot’ed. We cannot manage to des-
patch there all of the quantity allotted
in one month. 44,000 tons actually
reached the Bengal Government in
the next month. i.e. for June and part
of July. We allotted to Bengal the
one lakh tons that we were importing
from China.. Out of this 37,000 tons
reached there, while the balance is to
come, in the course of this month
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of rice was not allotted.

The third portion of the policy con-
cerned the modification in the pro-
curement system and the allowing of
free movement in the area outside
Calcutta. 1 think, if I may quote
from the statement that I made in
Calcutta on 12th June on which the
decision was taken, it will be found
that 1 said then that from next year
the levy system will be introduced and
after the introduction of the levy
system, the ban on inter-district
movement will be removed. I do not
know where the misunderstanding
has arisen. So far as the levy system
being introduced and free movement
being ailowed are concerned, it will
be found in my statement made on
12th June at Calcutta and published
in al}] the papers that that was to
come into force for the next year,
after the procurement of the present
aus cron has been made. Therefore
that portion and only that portion
was to come into force from next year,
and all the other things were to be
given immediate effect to, and they
have been given immediate effect to

" also.

PREVENTIVE DETENTION (SECOND
AMENDMENT) BILL.—contd.

Mr. Speaker: The House will now
proceed with the further considera-
tion of the Preventive Detention (Se-
cond Amendment) Bill. As we want
to finish this stage of the Bill I would
again appeal to the hon. Members not
to take a long time for speeches. The
points, as I said in the morning. have
already been brought out, and hon.
Members are practically repeating the
same thing. 'the illustrations being
different. So far as the principle is
concerned. there is no new point that
is coming in, and I find a large num-
ber of hon. Members anxious to say
something, and they want to associate
or dissociate themselves with the Bill,
publicly and openly. That is the main
cauce of their desire to speak. but
their speeches should be very short,—
as short as possible.

dfen s 1w Wi (T3UE) W
fo ox &% Avdagg Q& &
NMaFRATiwe Ry @
G ¥ q1% & A FY J9qT A 92T ¥ AS
a1 § 5 X sww 1w fas &1 d@r
feadae w3 /aeis (dispassionate
consideration) &=t wifgd ar =g
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(dfer s T wdy)
wWERE Rl o wr &1 -
Ffclt &9 (recriminatory
speeches) Tt & (speeches)
feNquaamam & 1ve-ve WY
Ty, d@ ) wa aw
AT T AT § A T g F FIT
T frl TR § o IR e
(abstract questions ) ¥ I
fom #t fs @ gow & sdg
/( Constitution) # @wgey T
T Y wifgm Y, @ aw® F W
we § W fas wark @ W@
g1 F 9 & fam F w fas )
faw @ & ¥4 R0 o ¥ AR
W ¥ ffess TR @O I
FEAT |

e A g wgr o § f -

g FAA g TEE & faers &
s frag sFa s (lawless
law ) #i\ foel) g 77 7 Qar F197
Wi A mINw@F AT
qige W e WX ¥ 9gS @B 4, Ag-
T qTEE 9T, IBH gArade fewrda
aT% A WwHE  (universal
Declaration of Human Rights)
§ ¥ 9= ww afzeew (articles)
qF FT A AT FSE § qg A
fr g fa= fetam an% g TeeA
Ffaors & 1| & I faw &
oy F ag fear m € f wermies
wzzg  (fundamental rights) &
JwT ( chapter) # ¥ & gl
Fgde e 7 @ far @k
9 F g g A g Ty -
w1 Faw ¥
Fd T Agan § 5 forward oy A
G T AN a9 T 4 IT A

TR A 7T 7 THEA ¥ qwg ¥ daT wr
W R T AGE T TF L
( right) & #YT THr I3 F W =% &
R feme Jaww wedtem e
§ M ag e g ¥ qfew §
€ fr geiteEe feddew o g
TRE A E |

Fam yod serag § %
fx zergs fad e A, folt s
N, 3w TR g ¥ Tew & I
RIS § ff e @Y I gow
*Y 2@ 9rd o gt 7 ag FEA
AT Ty AR 6T 97 wAE 9T IaT
WG A FHAT A AT HW AR W
wFas waifear €1 forw a5 ag
¥T Fideee s (Consti-
tuent Assembly)d a@mar 59 FF
FIETTT FAIST T THr 3¢, TH ]
T 6 R0 7g A N THY FTE A
og% s g9 fesdt (Life and
Personal Liberty )& aafees o |
TH AR § IAT FT AR IHT R0 I
g FT A7 9% FT AMAT TG FEM
afFa zwr 3¢ AR R faemaa I
g o #Y 9 one #)Y fegma § ad
FE@T § 1 Tl aw v SEw wv
garte &, Iq F AT TH L qATE
) fFdt T A A aw warT &
It 9= aF fF 38 T F gafas
A€t gvm aifs @1 (Law) 7 &
< faar § R ag Ny gfraes
fem ot% gqwT T § &
g1 ol g wgTOom ey
7 geg 0% worrd AR IR
#9 ATjHeq M & (support) #
gfrade ferdem &% g TN
#F ¥ w12 (quote) frari W %
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- <

wrw § fir Ffre smd=rr (criminal
offences) #< fraafex fedwm (Pre-
ventive Detention) & ot aw%
oF s afgd Y, ag oA A
N R AT R § v g frd
aférew €@ T § 93 FT AW,
R® 74 ¥ 9 frfae oo & at-
fow § 3fem gwro 7z Mfew
fsdmm g fFfame ame=sr # &9
(touch) & & #wrg WY
TR HIHeH TFEH § § A Iq T
1 gqe @ FE9 H qar &Y @Y
gar 1 ¥T@ TeF ¥ eI faFdr
7 X g g, S7 & =T
W qoet 78 € fF A S Al A
ag 999 @Er § fF 9 3 37 IFN
¥ faors @ ) gFdr & o
f& 1% 97 foar &, ofF7 a
g fram I & fog awrd
w¢ g fom Y faeag ag w1 @A
¢ fF 1 X F ag € fF ag vl

T0% § swe F0 A faga (behave)

¥4, ¥ S ¥ feerw Twr R
F1 zeare fear omEwm foT & SR
afeqgw ( suspicion) g 3T it
fir o %1 % &1 ( Court of Law)
# wfad aff & @ ik fow
FIHT ¥ TI€ THIT AGT AT FHAT
fow @ oM & FaTfew® THO IR FT
e g AR wfed  dadw
W sga & GafeE (reasonings)
Teq afe A T R |

i a9 o arfed &Y Tl & | T FET R

No person should be condemned before
he is heard. This is a natural right.

Who denies it?
g X g AT I FE ST
7 o § 5 flt wew A g AL
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et vaaw fs S am o1 & qf
i¥w ( evidence) 7@ ¥ grit
AR T BN g ANwr g
FoE ¥ g ¥ w1 A feay o,
S F1 W@ AT FAT A W1 Ao
) WREA AW aw@ A
g8 & fr e wew 1 ower o &,
I A oA fedew ( defence) w1 g
FAT ¥ wragy wrf Ay @ E ) &
¥R AR g e ag i faege T
AR IMA@IM F 0w
TS TS AR X T@r § | et
aF fiafea fdmm &1 qao §, @
¥ qafeos ©F f T FAA F
AT TR A ALY g, afed Sy T
¥ qarfes® € 1 W AT qg  qwar
¢ fr ghrads fetam o ggaT
TR A oF At T @ T R
& gfaon® A § A & AJF Fear
g fF #1% ot wea 9@ F oW R F
Tfeors 3o ft e 31 7@ &Y
AT AT E, T F AR FAA I AA@E
#) 917 § 98 g1 § 5 98 9 FrA
T A Q@ & T TF O 6 FT § |
q T v gw A fggam
# arr wwede fawsw  (concen-
trated wisdom) sy wfafesr
fasren & gog AR ¥ W FA
N Far aR . widegma &
TR § AR AT AT TE1E &
¥R TRY AEeHY Wt wrfae € )
wow d a9 A § v foar sk
widETe A & FE 9t
# & S faw F T
Tt IY BA F T A qQ T
TET QI FHE I W W
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[dfea srge ar wmia]

¥t waq (best brains) ®r I«
wr & waw fewm R K
gotg qafal & ag WA @@ T
Iq wredregaa & qafas € a8 e
Az wEA g @ fo R aw few
faemr o7 38 *3 § o g I°F A
§1 ghw *E & =T W o8,
ar frg # giw wE 3 w7 fam
§ fr wof 919 3w § A ol i
o 7 § @ A @ QR B A=
fr oo @y ww R giw A
¥ oy o ar AR faad @ A
oF T ¥ fod gt F1E 3 797 FIR
faor Sk gw A Tg ® Sfoeww
( legislation ) & grow IF TH
® i g A F g ¥ qarfaw
gee #¢ faar | fow w1 ® o
sd fregfamgfrag &=
§ 99 ¥ a1 ft I R qg W A
fr oz or>q FAAE O ¥ FIw
& qr ay ag S & A JTAF G,
AW qT A @ FT g@iod qEr
T § o Ig I FEN T QA ¢
frgqg o9 FAg | Sfer &
a1 #Y FqoTS v Fafoaa a2 & fr gnr
FITOF 73 A F A TFOT qrgaTT
I PG AR ARG FTAE |
8y uwemmfeat  (atmosphere)
¥ @ ¢ fe dfews gom &
g g fm T wmA
¥ A IoW W E A g A
gy wrg, WA Ak g g
B ¥ A § A I oA oo
¢ wfed o sfard w e €,
@ & a1 9 WA, dR W AR
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wx gfmar § ar v ey § @ orh
g forey geh & o g o
TR | T o W §, wwt
¥ @ Aar, fow B 3w @
g a7 Ry 7 dwmeet (Magna-
Carta) @7 41, &1 {%e¢ W
fewxtw amw ey (declaration
of rights) sk fvce 7 %=
& (French Revolution)
g ot

No man shall be condemned
without being heard. It is quite true.

TE T Q%o ® Y g A FF AT
g OF oEt A & wEfeow a1 fe
| Fga & 5 o wEE A s
FgaRafomadg e
ST TET A A E, @ X awa &
¥ 37 el ¥ qBAT WA § fe
afat fre @ w1 & 9o st d
foq m § a1 *g avar & (5 ag
oW FAT§ 7 F AT ¥ A
far € fF & & srvBT amA A
TOT & O W R F ARTCE T
AR a1 gFy 4 HT T & FE Y
€ T vt § | TAMEATST
& FTT T T ¥ g 9 fa
T EHRIFRGTWH TSI
qeAT (permanent) A A
AR o & a7 di I foult
grdY fs ag war st A wifgg o
fora® a7ET T At FY T qES
(trial ) fedwm & <ar o1 =™
#YT 7 A gETA A e F oA -
% faar ¢gangwr @@ ( Advisory
Board) 1 T (refer) fw3
g3 T gh e At WA §
TR $Z § T §F AT A CTATIAD
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NT 7 A |qr W F IJF© T AW
it wifgd ag @ T R T & ¢,
T T @ F TF TEAT T
T gEY off, SfFT I@ A T A FH
TOE ® @I g @ @ IEQ
93, T $AT ® twEeT (extend )
@ AT AT JATET GuTL A2 q4-
At £ T & AT FAAT | ST
N agh Ao g fr @ @R A
ag & miwe § A 37 SR A ag
g § i fred oww 7 @
afrea fedam dae & wraga fraet
& gaad &Y s F7 H @, 97 Iy
% foa 7Y A F AW qg T
f&§ a7z YRfea fdam dwe N
WAy T g AR A M AR A
fred g, a8 AW AR FEE qEY
1 TWOEER T A F G
FHT g g R Ag A ww
T #1 f #7 gA wFe do At
s g fF aw e aesfafrege
(Administration) X & s
(blot)2, ®res wTRT TR TE A
F73 5 gg T FA a | T
fod g 9Tge 7 99 ¥ 97> W@ A
% e & foqd s wrak =@
®T OE  FEAW 9T IgiN W
fs g7 T®! TR ANT (perma-
nent feature) #ff @ W T =Y
g, fee @ & foq (renew) far
T HR 3§ aeiw s g, e
Tg g wAaT Fg R g oW W
TR BT AG FAT AW |
s an e s R
¥} qEansd A F g S,
goifs wiedegm & o € fr ge
e e g3 & awat § fow F @
TR & @ fed sl w faor

oA A & e ¥ fed gy
#Td Ty gwar qr, e W
& @ ®A AG T AR wF e
W 39 qEarsad AE & qoe oy |
waraarer € f snfgear anfger 7
T 8% w1 Q@ § A 9
7S 99 AWK AR T I W TF
e & fod @1 IR A 5 ag
o & fafer (sitting) & (o= &
AT Tifgd @R @I ag FIA I
I A9 G T, I AR FOW
AR TEF A, I9 ¥ A% QAT A7
fee tvdmm & fod Ju gon, aga
Ty Aarfewr gar A @ 3
Iq § aga good I A T A
TAAHE 7 I FTA F FTL AT FB
ot & A AT e & S|
e a1 #1 38 afea faar
a7 fF ST Ag ATg Y 99 =G T AqT
AT T FT ¥ H IT FY A IO
g g6 AT N 17 ST ITAAH
¥ yarfar g 959 FY 38 g far smar
g5 O gF F QEamad AR &
AT I A 9 F G AT FEET
I FT @ | e A F ey
T o Feax, fefigre dfagz sk
tagas  fefgsr  dfweiz ax
goFat & gfew s A1 3g

‘afemragfas ot s IR AE wew

W FTA FT IIH AT AV AG 99 B
freR FT a67 9 A foe aFe
mgiAe (Local Government)
#1 e T A7 9, AR Fiww qATH/e
) 99 ey & g 9 FAEH
(confirm) & N N Ie@
7Ef Tt Y, few s S 4y A
fas amaT &, W ¥ IFS TqwHe qifa-
WES TAAe ¥ I TF I



4363 Preventive Detention
[afex 31g< zrw wwta)
(duty) T# wmivg feag 3w
g ¥ AW, g faT & I=T IW ¥
N R A, AR TEAHe 9 /W AR
ag w f& s ag afewr dw
S g & A A, @Al
owE  TAAHe ¥ W W qg IR
aaort 7€ g f5 ag 39 3w # foe
d=® madwe ( Central Govern-
ment ) I ¥ HX FEI A T@ATHE
* ag afeq fear s § fr ag w@
T’ # sy foig X0 AR ag WA
A @ arwe adt & i S wgr o
Erag e g IR @H
1% e (application) & S ®
g qrantai A ok g, agw @ g
# wiewey (grounds) a& fa
E AT g A ¥ § SFN & arg afeaar
g g, ¥ = aw fawwal B
N dar g wWifs ag awar §
ARgwwE g 5 W Aqw fere
(noble sprit) = agi F TR dq
fafreed & o= AR &, |®@ A
wffET & o=t aNE T §
g Ae for gt aR Ewrd
ygaTA & fR@i F myde (per-

oolate) & ®X arft § |

# gy ag wmF A daT A
oy s o g7 TwF@ §
8 & @Fs tERdwT (local
application) # @ufaar @
Bt 1 A wrw A & o et
gaTs, it e F Y aga e fely
g, o WMo el argw A< Fay
wTgaT & oY foars aars, 7 wgar
fe 37§ goar 7 &
st agar g fe gfmai & sl
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wE ¢ fm & =T W
T of, m & s foges af
e s o &1 ®Tw g (use)
T AT oeTE W wew § R e
¥ sie (penal code) I FEY
FIAI & FAT 999 K GE wfawm
(convictions) I § 3R #7 & &7
gaE W s g @ @ a
g 99 W s AWl §1T A
e AE gar ) gF g WA
T A A AT AT FT A 9T
far & T for fewad @t @,
afFq ava & A ag TwWE TE
g, = frafea fedwm (preventive
detention) & ¥t &R sz &gy AE
2 @ faw % fedwe +99 (select
committee) & & T AEA 1
73 o auHm & Aifen fad € Ak
T I 9T IR T Afed anfw g
FA & IR W Q@ # fawad q
Do e farfemman g 3few
ag S facge grafew & w@ W
¥ 5 oag s & 7 & wnfgd
TR FfRgeqm § FAT &1 &
GIETS L E | H ST § H
Y 93 FT g W g fow &
=< e A diw w37 Ay
% fod & weTR=® U W fear
a7 | TR Y A S ¥@ foer @

W@ WARTE:

“It shall be the duty of the Union to
protect every State against external
aggression and internal disturbance
and to ensure that the government of
every State is carried on in accordance
glth” the provisiong of thig Constitu-

on.

§ sz ¥ A% wow A § 5
gt qo1 omaT § fF T # e
e fear v § 0 R v wigen
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g fr ag 2y wOT srefirgl w71 g
aez & fr & (State) ¥ a=w,
W ® A T § I9 gER &
Iy Wfidt  (integrity) smam
T, TG TR & A7 g< TF AT
wY W § T A AT gL TF AT
F A 7S, TR tReT @
(external aggression) #¥ %
%, ¥R gedw FWwA (internal
commotion) 7 g+ 2 wafed ag fored-
A M TH 34y F gfeaw made Y
g 9] W1 W T SIS U @
W W A ® F I AR R}
T TFAE QT §, A IuET g
qET AR & | g9 g 9ga fF
fFlt # Two® @, ¥fFT w
Fuamess (unavoidable) =S
g S| g @ S & v W A
o= A [T Afgd, R R v
FMED e AR E A g
qefd F%AT 9¥AT § | g W dgAT
IEM | TG T Tg FIAREH
TR ERITHI A TGN ¢ ¢

*Protection against arrest and deten-
tion in certain cases.”

agt it Www (protection) T
P & g f6 WEwW F| g |
oz wE rfefesfrae s
(indiscriminate arrest) aig
g F A g & g & ST
¥ IR IT F) FHAE FAT RO
T aed & for  sfefops
% Thvew e (individual funda-
mental right) Y &, 3R 39 ¥ a2
ag 7 g1 fF wf wr et frdfeea
fedmmm tFe & =< fpaR & o
A I FT q9T 7 & A Ffeecegmw
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# ¥ 2w 33 fagrs § aY ard FT AT
BEATE TFE AT @ @7 §
TR L F o ¢ fF fwelt st an
feft sot ¥ o gom ad @ awdr
9q TF I@ F FA F qAfERs
g91 T & wmF 1 ¥fFT qE R A
F=T T & fF e fer |1 gfew
AW FTF @ IW F a9 747 fFA
TG | THTEEATHY qg" 4 a9 R
gfeq #t #gi 9% g% gEaS § | #
AT FT 9T QT AG JAT ATEAT
I ¥ oA # femmr R
g fedt & @ & 4 W)
feewma ( discussion ) & w@r &
39 ¥ faf ag ¢ ™ § f& gfew
AT L AT R A
I 7 T8 Fg fF rfaas S
#1g(Criminal Procedure Code)'
N g A, FN fas I
fFrrfFferm e e gera
JAHAEAN FEAR E AT I
W H W FE@R § I F agT G
e MmMETamagfFsaar
HF mum g Tfgd | W F fer
ag Fg1 1 § 5 97 afeadr @7 o
fz ¥(ordinary Law of the Land)
¥ I T 99 g% TAT 98 TRH fFar
W | 7w fafea fegam (Preven-
tive Detention) & s & af@
ferelt rreelt #y @9r A & 97 G
g & gfafer  (punitive) ar
g & T ol A s
TSR A & 91 qHT | A ogfafeq
g1 o w fer felt sy Y
It B € fF ag R rad
THA A 9FAT, g Iq F AR N
TEANE AG XM AT § A A
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[ dfea aree am wrfr
feege arw & 1| wafed & o W
fraorsfosm s g @ W
¥ X9 o & gy gy adf sar
g1 Wy wEr N TEw

st oen @ fafen  fedmm
(Preventive Detention) #r %
§ am # a@ W@ § Rl
R AT A I @ AT 8§,
qg 1 fame (simple) sk ard
AT e ST F T T @Y v
§ @ f5 ©F arye #d 97 agq wH
T M E 1 @ DN F AT
WTZ 1 T IR F AT A § QA
T & F7@TT ¥ (€ | FTT TF ATIAT
% gfom w94 & fregae F30
Az zat A frafezr fedega ¥ wraea
N R F A fgmrud g d 1 39
¥ fomr gan & fr faadt a2 1 a%
T 1 fedema ¥ qrovem 2 & a@
AR F ey orar gw g gmim
TH IR (%) 7 &9 & fF IT 47 ®HeA,
C¥ g7 ¢ ¥ @ (as soon as may
be) s mar wia fF 3% fass v
a3 (charges) § 3k w7 *r
wYey fear a5 g7 @9 fodRwA
(representation) #¢ a¥ |

TH F FIEAT AATH AHTGAT FHIGA
f§ us amer gxwr(accused)
¥ 52 § Ay ¥ qrAq G F77 A
T £ 39 F A7 @ § 9T gfeq A8 aY
'Yy a7 a¥ awft s (custody)
¥ @ gt g, AR fefegwe Afoed
tfeme  fefew s o sfasw
arw gfeq Tt X FoFar Iy @
foie  (remand) ¥ %t g7y
928 f@ &7 & @7 i

wefr & o wr gwar &1 dfew
Fire fadfe fedmm & frogame ¢T
g A e e f aEe
JWH 1 W F I TG qH A
Hgkd

¥ FIF T ET o TAYT AT
3T qOAY AFAT F qga A S TG,
W fam & 3T F Y qg7 ©@AT §
wifs 7g faaq gAY g § HI%
FIH= § | SfFT Jq@ IFA A
7% (Burke) sga &1 = 93
FT gAY A W@ FFT AT A
g s v fF q& Agw A
adfadst  (arbitrary) @%9 93
Fd I ¥ agg w97 Sfea
T 79 ag A AG G awd
& @Y wgar ag § o acfag & A9
@ w3 W § 93 fF wEdAse
ez § 5 At # qeEmgad
N F AT I 1 IR JAW
gEargedy A F1 ag Hwer g f&
FTH  IIZT AL g A TEAAHE HY
afeqrt a8 & 5 fody go@ MY Ow
faeq fy weed § 7@ % | qETATEAL
¥ # aww Ggfeea = TongTeTET™
q1ga 7 gAR A4 93 FT GATE oy
aror faaY aga & g, freY amgw
&7 ag F37 A g fw wg
% Qe A FT qaOH § 99
¥ gt OF A & g TAAAC
¥ aredy § @ K AW AF
(Yes men) & 3z gér ¥ w53
g xg dwm aR o S ¥ &
wgr fora =it Y Sgfeer 73 T garg
a6 ofy 37 & I T T NG & qwn



4371 Preventive Detention 22 JULY 1952 (Second Amendment) Bill 4372

¢ fr ag W= (independent)
et agi g1 A pwEd ou AT QL0
¥ aedl § I €, g &, QA ad
AEIHI 1 HWM o9 ¥ A EH
FATH T FH | A TF ATRHY
Tmes (wrongful) ®wm Fw@rm §
ar gfoq &1 a7 heec 3w firgae
FT THAT §, AT A 1 ATH & qE
(breach of the peace) Fwr &,
IT I FT IH K FT A § A G
¥y T7FT ¥ farga s awar
g1 wrfat g4 F #a1 %% qgav § |
FREsmss A sfarwma A
frewar, e B sEO@ §O®
I gar &, FR gg FHr A
£ fr I¥ wqrod § F AT 4G, I
F1 g7 § 5 3@ TS B, AR H97
fod forg #3 | T F T EF & |
oAl 7 ar dqw  (cases)  &Al
I FW &, IFT qg T AT ¥ T
qgamar @t fear Tat § o

4PM

AT g7 F AT TGS AHEIAT
g1 JT T FgEI A
g fwas (real) 99 & aFgy
1T &, &9 ST § YAGT 7 THIT AT
g1 39 ¥ qrez fowd  (past
record) ¥ & £, I9 ¥ WAAZH
(movem>nts) # & F g
¥ Ia®) qFST AT & 1 X HIA
¥ qoar =rgar § &5 fav Sidf =
qag § e g 3z wrg GAfwdqT
(cross examination) frg €T
qz 4 | #Y oG TAE IR, HY
37 ¥ e (trial) &
wgt *& aaE ¥ (overt act)
# T &A@ T TS G oAwAY

g o 3w & fod Mg Nt @ T
g1 T 3w ¥ faers qg AT A
fs 99 7 Fovd & e dae frgr ay
A I LRI T %7 § fF ag I fagm
TOFAT AL A7 1 gt ARy F
a1gaT g 6 Geamadr A +Y ag v
&1 w4 fs el ot 3w F ag TaE A
To1 9% 3R sTRiFeq (documents)
W Cafm #T @ | GeAmEEd
N § 7§ B T amaAteTe AT
g 1 o Afore T A A §
Ffow & frreomt & a AY wA
Sfr % o ag W for amdt
AFw NI 7E L T ag
geaRw Y dR ¥ ey gE  wE
F oW g | 97 5 e ¥ w9 iR
> deade (advocate) a@ & |
TZ I IATRTT R | I %Y qg ATHT
2 v fv R ag fRit o= Y
@A A IR T AR T
9g> W ag quArd Y 9 | 9T 73
e FEIEqUE FYTAT F qTAA
a1 at o arfe fgas swede (official
amendment) smar a1 f& ag
ATHT TF |TS § 7qTRT AG &7 Aifed
Syagmd oM fam A W arge O
W T e TR 4| R CF IS
W) IETT § TR AEH AT 9
e SATEEET o avdT #Y af
f& ag am =T oifearde 9 BRI
& ATF HET qAE H THs o9 F A
WA wra® aF f@7 (detain)
FW & gea 4§ wwfew &
a9 0 AW § 5 ooF oA
¥ wume fedw 7 e g 1 T oaEd
M EFAE ST & &g AT Y
AT IFNE I @aR TR
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[éfea srex z1E wnia]
TRX FETETN T W LI F AS
fear ar s fasmaa & s= w7 o
g & agl ¥ @ fefreee a@dwrg
(certify) s & f& ™ ¥ 1 &
dwfom g, sadadagasq i fe
W owedt W fwEw  fwar wig
PR W A AW g auiEw
FaT a@t I § f& gm ogw
fafrezt o W @ ¥ W
™ §F Wit Ig W@ e aq
%3 § fr sl o< aga T 1@ feem
N TAFTE 1 W T T
TS AT TT WE | I8 ag FAA
o fs e fefgee dfame fros g
FAT 97 d1 A SE AHAS F1 IFS
TEAHE FY IFT FII|AT 947 | AT BH
7 ag el @ wqA 7 A g fw
#FS TaANE 59 1564 (confirm)
1 ¥ g g o e
AT T OFW B s WifF
¥ TAAAT 9T AW H qGT WA
AT § TFES W@ A B
# Yoo TEAAE X T AWS & fEA-
T T WEMEfF dgm ow
1y fafrez, fm & el ot
gz sz (law and order)
;N _ 9w qEA T A FAEH
7 #T ¥ Ig AW qF A (G
@A AW aRd d
@ dR 9T qA FEAT AGATE | X
ag aofm argar g faw w7+ Ao
agaifor e g W Faw b §
fros sea Y fedq s Jags g
ey 97 5 @@ ¥ ¢@fwdew (antece-
dents) w § T ag Wy fedn
Qg AAG | Sfra & we gt
g i A du PR ¥ A @

T e Jfewdn (gentleman) ww
WRET § 1 W qQF ST TF T
feda gt q%1 & ot o7 #Y Sy oy
INT 9T feda w1 &% 7 | o
% %W &1 (fresh cause) 7 &Y
S9 I aF I JIIHT Y FWH AHS
¥ ar ¥ Qara fedq 4@ frar amr
el | ag TR FidegEm
TH o & fafare d famrm 1 9w
7 faar g & -

“No person shall be prosecuted and
punished for the same offence more
than once.”

Tl @Y £ Wl (prosecu-
tion) #ff & R FNE g
(punishment) f ag & | g av
faw feem & 1 wfed faer o
I F Ig T F I FTH R AT
fEa aff o1 g1 F T ¥
T T AR g, S,
f& ag @ I ¥ W@ 7 § FoT F
Qo fom Fank § feema g1 3few
st ¥u fafefqwm (criticism) g
AR A F A FET WG § A9
et ¥ A fe W wEfew § )
e FHA 7 Y 7 s S
FW A AA | T W A
ww %< fear an? ag ge g § -

IATEATHT QY R, (3o A
o ¥ ofeadz &Y &1 @At AKX
7g oz fod o @ av f e
fegam w1 sy it 1 sw
QT AT TRAF 2!\ fF W
¥x A9 & s @y & faors
e ge ¥ fed gu M e @
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9| g 9w 4 fF gw wr @Iy
T fa¥ ) wrgw R e T 5w
/T W PR A AGAS G IR
fog aw® 99 & faors sm  faar
ag gk #rew (leaders) wgraAr
TIWY 7 g€ 9 92 qET & faae a v
FATFI I I &F A fowatay
Niferi TR M aw FW a1 A9
arly fe=r (history) v gg<mr
gt argaT) ¥fFT § g7 AL FEAT
AT g v o3 W I IR A
g 4, 94 a' AT e qrfee
F arEl #1 qrae § SR agh 93X e
W@ g, 3 & FEAAHS FT  FHAFTE
(boycott) @tz fafaws Haeww
(civil resistance) 2 zgr 4r, 3§
YA A 99 @A A4 S fR 9w
T aER IfRER o @Y &R
e & sx=fm = oFNfay
(expericnce) g @, I W
trdifgy a1 @ A7 1 & dfeqw
wa9e (alien Government) &
T W oAy & frw aw@ ¥
¥ w oefafaema & twdfae
W 9T WX I§ IEH F g
q ag FF 9 feur, v Iw & foR
2 & S Y T TEAe B Afee
(credit) ¥m =fgd fom 7 s
AR wTAW @ | @R freerd
A TMo T NAX HEST FT
W ogEr & @t foo oAk
fafreex wifgam A 119 & Sw
T F R F AR T K gEQA
T AT | WA T ot
WgT A AU A IR wgr fF
¥ ag aadw #< awar § 6 & qwan
§ e dasg ¥ o< Q¥ grom g o
fFeg lae #Y JEW@ ar | EAR

ATE AT S &, Y e ¥
& & W Femn fr qgt g @ &
fF agi @ @ & @ d W
TF QW ¥ UINYE F ar § e
gataT f5 agt w7 g™ E  queEE
Fark # @ ¥ g7 W FE JAr
g1 AR 9 & 7T IEE £
frorfard dgadstgema @
iR wfrmdd wmww Naw
IEW § | g It & faedw
(kidnap) fear smr &1
frig 7 v ¥ A fewae w3 foar
IR Fgr 5 I AL T9F A @
BT | w R & T Y feedw
FTAE | T A P N
RE MmN RE
ag F1faE (conspiracy) ¥ feew
FH T T I qg W FEAW
o fgars #1E ¢$w (evidence)
FTEA FEAE & foqd W1 AT
I A S ¢ 5 g e
T G 81 AT §, T I & qEriaw
g FAawgng frfom g
IHET qaEI® T AT § S°T aXg
i F A N qade 7 @I &
A I F TOF qEE W QY )
@I F a9 FET § A qEEeEr
g Tfg@ | & a=w ¥ I FE
fF gk 2@ & ot gow™ g | T
7ot § T § AR Rl g g
wwweT q fer oo @At &
yeq ¥ FF T A E FoEgw A
faemaa & ag ¥@T & % agt ax #fewr
wafear A a=41 g IR 9N @
FaeT faar T & foaet fF oF a9ge
M@ famarar &1 78 KT T
g G agw faema W
Fm g g ) S W T
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[dfexr sreT e wrta)
) I W T O F guw 4
}1 IPA IJAX Y FY IR AR
2T N1 A1 39 } wyy fr W@ A0 AW
N a7 & faors sy )
# & gra9 & wgr a1 fe & T ww
fr fead WX ot § f forgid awi
wi% aroefan (Black marketing)
7 frar € faw oF agw 7 O A
I TR R T o weAT  wTRW
R}, 9 f TF TAE FE &1 & AR ANgR
AT FR WS §, HIA IATEIEA
(undying) sew & @1 f5 goma
# fesls (decontrol) T 2T
afgd ww fofer @& &1 1 3@
foiwa (repression) at & adii
qT ¥ ¥TT F X €A WA §
fear ta oo & fod =g aga
T*q E 5 ozt fewdls g3 1 8
fem wq | dfer & wwd qEATE
fe frg o€ @ fevgls & FPEm
AR AT ARATE | AF T fewdw
¥ qog § Al # o d N § A
weE fF AT WH @
wesr 421 ®G1 Wk qEr  ghaamw
& f& qrge & ° wmAT 9% T
q99  HEw § AR ARY FOT WA
qd @ N T N A N
T A U 4G T FH F @
e @ ferdls ® swga g
Z2ar 3@ qAR W mdge & 9w
gar ifgd wit® 7gi ¥ a® OEA
(hoarders) ¥t syfwfeas (pro-
fiteers) a\x #Hwurewfeads & |
IT G B TN Tw G ®
HAET W FT gAY 1 X R
¥ o wem fr W W F =T T
v ¢ AR T A g F g N

g aff faemr 1 W Ty aTA
(power) it €t aadfy oY ww 2w
& F=T 97 ¥ w1 avfordt av gw Iy
T mfew vt adq @Y fs gard
71 3 wOEd § fré v § A gy
feamal | M Aty aw @
sy A Af o awy ¢ A ST
TS g8 Al aqud § f5 s w7
fex2ts A fed M a8 AT TS
& ga ¥ o+t wfgr 1 AR gy A}
TaANE & gra § AE) gl At 4 X W
OO A T gy |

F 7 o fawma §r fedy amd
wrf syarET & aw ¥ Al o
fr fow 7 a8 51 @ fv fom aefal
£t wgf gk gm fafafet ama
7 aqert 41 fF 3 amfaai Y fire- -
< forar ar ar ag & A 9 ) fely
aré 7 y9eE (opposition) #Y
aTH & 48 T8 FI 5 gz & Ay
fromerd & faeors S FEaAEy &
g o oAl d, fvow
afer, saEare, & qg fawrear
g f& ogi % @7 Uz AT ®T qATS
& mi aw & oifmms gt
(essential supply) %1 @™ §,
wWWF T &7 et femr o
wif fvrms A g e s
® FoB avg WS AE g
for foprma vzt & 7 fawa @

¢ fr ogt farfcdt s &z (secu

rity of State) wr s § f®
ugt fedy wegfive wrf wr a1 figg
wgrrar wrE #. a1 fedr s ®Y v
T Wgt T IT w7 qATE § IT Y
fovrmn ¢ fs P wfaes W W
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U Ay YRWTe AR fear T &
etz ¥dw (particular cases)
¥ A § A€ v gwar @ aw s qq
RAR L gufea § fr 37 N fawraa
%8 EWar AT | f/q I
¥ ag T % T ST Y T qqm
ad, T A W Y T @y o,
& i &1 a8 el 3o awwaw
A 3% s A femr TR AT
g feemgd 1 9 B TER R
FopniH ... ..

Shri Raghabachari (Penukonda): Is
there one case where 3you have
punished an officer?

dfra zrmr =T AT @ AR

18 farraa & f& ovi 7 ™ oW O

LSS L CIE GG 20 S

Mr. Speaker: Order, order. The hon.
Member may proceed with his argu-
ment without replying to the questions

put.

afn IgT aw wRiA: & 9 99
HTT B 1% fEoT a9 § AR TR
AR TS TFT &1 9 & Ffeare
§ & f& ot w=w 9=1 Wi (mala
fide)ad® < fFely sy N faz-
AT FJM IH FT FET GEAY JT
W st 72 %9 (goodfaith) #
®W T ®OT IT FT gor A,
T 9 T A9 F /9 @A 1 e
W far X f5 oF sl o O
£, TF I A% AT T wIar Ay 99
R AT FEX & fF 3@ FAA A7 A
FT &% &1, amfo Ao &o (I P. C.)
w1 w W D, e Ddsak
BT H T FTE, TR @O
dop Al § 1 W W R §
goeTdd @ W R &8
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¢ @ w1 W
W AW ag ¥ e T
N g e § fr & ag ¥ RIS
§ AR ava WS w@ > w7 qqw
o gmwwmMm T
(sim)wed § shr g ag g fr w
W F wwAr amm @Y, g WrE A
W §agew 9 @wew A e
€ 70 ag gfes &, | (@ aq
gt q@Afedr (personality) #t
#2q (attain) $1 WH gaw
gafes &

¥ o g 1w 5 & qEafow.
FF § 1 IR JT IF qEAIR W
fafret & s & & a8 wgAT
TR Ffe arEl 3 e @
fear 5 gq ag #w= (method)
BN T F& gl T A
dyg FY d@r A W AT A E®,
ST & oa ¥ A wTAT TG E
feogi aF 3@ W H @ FAT
&1 qaTS §, WA fgma awe
frgma 333w (humane) 3R &=
FEE T qg AWM F W
seiw ¥ § fom #1 fF feda foar smar
g, iy s 37 W fedT afY e
T A qg F KT | qq I FT AT
@vﬁaﬂ-ragmmz’nﬁ?mm;
qT §TT 9T FT G971 R | T T
tov forw & afEerw & w@eT
W § F 9w §, g7 A
Sfew & & 3 ey § fF foar smefid.
N A A § Tg ST F FA
Ffad foav smafal & swEd
¥ #H af ag miw ¥ WA I AW
% %I AR ¥, ¥% 99 faw awAaT
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[ifen srgearE W)

¥ whex § amT § & Ig OF K-
seifaws  (psychological) &ar®
g MIsTR AW W TR
f& A areh Terenfawdr dfade
(pathologically deficient) wa&
WA § IT WY AGE TAT AT | IO AFA
% wew A § afw @ A E fr
I AL F IT AT @ w 3w e
IR &} I7 A7 W vy w@ B oaw
RN wA R, Xw & ahEeTs N
TN FAH @A T | (vW
AT WA W) FEE A SN A
oy §, @ oF fime W A R
T a0 IEm g

Pandit 8. C. Mishra (Monghyr North-
East): By the debates that have taken
place in this House we can to a great
dggree understand what the fate of this
Bill is going to be. But before this
august House passes this Bill into an
Act, I think it is proper that it should
hear the view-points of everybody who
has got a view on this subject.

I know it is very difficult for me or
for anybody else on this side of the
House to prove his bonafides as soon
as he stands to ovopose this Bill. As
soon as a man stands up, the other
side scan him with a mental telescope.
Well, is he a communist? Then, for
them, there is a ready made reply: he
has got a guilty conscience, he wants
to make misuse of his freedom, and,
therefore, he is opposing this Bill. If
it is somebody like Dr. Syama Prasad
Mookerjee. then another formula is
ready: perhaps, he will not misuse it
himself. but he is in bad company.
*These two handy formulas are always
there. Therefore, if we opvose this
Bill. either we are subversive. or
somehow we have fallen in bad
company. (Interruptions).

Mr. Speaker: Order. order. let him
proceed.

Pandit 8. C. Mishra: I wish to hear
their questions—what is the harm?

Now, I wish to say that many of my
friends on this side have been fighting
for the freedom of India for the last
thirty years. May be certain people on
the other side are placed very high,
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because their achievements have been
great. For example, when a steamer
sails on the high seas, some may
be standing high on the d . But at
the same time there are certain people
who are down below. It would be &
great mistake if at the end of the
voyage one were to say that those
people who were on the deck were
responsible for the success of the
voyage and not those who were stow-
ing coal below.

An Hon. Member: If they are making
holes below?

Mr, Speaker: Order, order .

Pandit 8. C. Mishra: Now, where do
they find themselves at the end of
thirty years. So long as we are here
in this House under your protecting
arm, or by the proximity of a great
leader like our Prime Minister, we are
safe. But, I wish to tell the House that
as soon as I go outside and put my
first step on the roads, immediately, an
idea comes into my mind that I am
walking in this great city of Delhi not
by right—I am not speaking of the
privileges of an M.P. that has beenr de-
monstrated to be a fiasco, I am speak-
ing of the rights of an ordinary man—
but because the great God of Delhi, I
do not know what you call him, the
Deputy Commissioner or District
Magistrate’s eyes have not fallen on
me,

We have not been used to living on
favours or sufferance all this life. That
is why we stand here to oppose this
measure. The hon. the Home Minister
said that it is only thirteen or five,
peeple who have been detained accord-
ing to this law. But what I say is
whereas only five people might have
been actually in jail when he said that,
as soon as this measure is put on the
Statute Book, you put your clawed
foot upon the liberty of every right
thinking man. It is not a question of
your detaining him or you do not put
him in jail. But the liberty and free-
dom of every right thinking man is
put under duress as soon as this Bill
becomes law. Please accept that posi-
tion. You cannot run away from this
position. (Interruptions). 1 wunder
stand why you interrupt me. I am
sorry I have forgotten Lenin's dictum
in which he said: never should you ad-
dress them as you or we; that class
must always be addressed as they.
They ask: unless a man is wicked. how
can this law be applied against him, I
will not say everybody on the other
side. but many people on the other side
in their whole life have never known
what it is to differ from authority.
How can they understand my position?
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With all respect, I will not say every-
body. But if those friends introspect
among themselves they will find that,
for the life of them, many people on
that side have never felt it, and shall
never feel it. Of course, for them there
cannot be any preventive detention. I
ask my friends over there :whether a
law is a good law or a bad law, well,
the test is not how it acts on the ruling
party, does it? In the worst days of
Nazi rule or Nazi terror, I ask you,
was any man of the Nazi Party put
under detention or put to torture? I
do not mean to say that the Congress
Party is as bad as the Nazi Party. No.
I say it mry be a hundred times or a
thousand t.mes better. But that is not
the question. Whether the ruling
party is a good party or a bad party
does not matter here. Anybody who
for the time being happens to find him-
self in agreement with the thoughts
and ideas of a ruling party or a bat-
talion or a clique—I am not at all con-
templating those things with respect to
the Congress Party—but I say what-
ever a ruling party is, any man who
happens to be in consonance with that
party, well, he can never understand
what the meaning of a bad law is. They
cannot.

What is the meaning of a right-think-
ing man? The right is to be able to
differ, to have different views, to think
differently. Is that a hypothetical right
only? No. It must be tested in action.
And what do we find here? The hon.
the Home Minister said that this
measure is not intended to be applied
against any party, and therefore our
friends on the Congress side may say:
well, friend, why are you afraid of it?
The Home Minister may say: I am not
going to apply this Act against any
party; therefore whether it is the Com-
munist party or the Socialist party or
the Praja party or any other group,
they need not be afraid of this. I wish
the Home Minister had been pleased
to put this Act against parties. Why?
Because, then we would have known
and a man would have been able to
choose where to stand. If you say that
the Communist party is declared to be
an illegal party, well, then it will be
up te that party to decide what it can
do, and if it really represents the
wishes and the needs of the people it
will survive; otherwise it will go. If
you out it against the Praja party or
the Socialist party and declare that
everybody who chooses to become a
member of these parties will be put
under detention because the Govern-
ment has decided that their actions
are subversive, then again it will be
open to us and to the whole country to
iecide whether to side with this party
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or not. And things may be decided
quickly.

But what does this measure choose
to do? The gracious Home Minister
said that it js directed against indivi-
duals. Now, is there any method—at
least I do not know and I cannot think
of any thod—by which a man can
abjure l:xm an individual? A man
can abjure being a Communist or a
Socialist if he chooses, but there is no
conceivable method by which a man
can choose not to be an individual.
Therefore, what is this law and this
Act? As soon as you pass this, certain-
ly it is not against any party, but I say
it is against every right thinking man
or every man who may be an individual.

Well, Sir, our great leader is not
here. He had always been saying that
a young man who does not think
dangerously has no right to live, It
is a great loss to the country that the
lineage of our revered leader who is
no more in this world, I mean Pandit
Motilal Nehru. has not been represent-
ed further today by some male scion.
1 am sure if the-e had been a younger
Jawahar today, he would have been
here on the opposition benches. I can
say that.

An Hon. Member: Never.
Mr. Speaker: Order. order,

Pandit S. C. Mishra: I tell you one
thing. It was in the year 1930. The
Home  Minister might remember

it. The District Magistrate of
Allahabad_ simply wrote a
letter to our hon. leader—he

was still then my leader of course,
though he is not my leader today—and
a notice was served on him “Y<u don’t
proceed to Bombay this week”. The
reply immediately was—I remember
those electrifying words, “I am not ac-
customed to taking orders from any-
body save the institution which I
serve”. And it was a grand reply. It
was a reply that sent the whole youth
of India in thrill. He has said so
many times that those who cannot
think dangerously have not got a right
to live, they are not the real sons of
India, they are not young men. My
friends can say that Panditji has made
a complete somersault, and he may see
the necessities just the other way. But
I say you have not burnt all the writ-
ings of that Pandit Nehru. If you had
burnt or banned those books, young
men anywhere would not have gone
through those words. But the books
are there and. in spite of whatever is
said in this House, they will produce
the same effects that they produced in
those days. For thirty years, along
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(Pandit S. C. Mishra)

with that great and beloved leader we
had been fighting to make India liv-
able, not livable on favours and suf-
ferance. Favours and sufferance were
there of course and there were ‘good
boys’ then— there are better boys now.
Yes, they have. Who ct} say that?
_But the question is we hav&® been fight-
ing to make India livable for every-

After this Act it is not livable for
everybody. You may say that people
will not be put in jail because they
beiong to certain parties. But certainly
they will be put in jail because they
do not flatter the authorities. And
from here to the district towns and
below to the thanas if you go down
and down. it will end I‘;\ a complete
flattery. subjugation and what not.

I will bring out certain things and
show how this Act will in the end
operate. For the present I am confin-
ing myself to this remark that what-
ever you say. this Act that
you are going ‘o put on
the Statute Book—somebody
took exception to article 22 of the Con-
stitution and said it was a blot—I say
that this Preventive Detention Act will
be a desecration of the Statute Book.
My hon. friend from the Punjab has
argued that there are so many laws and
they have not spoken one word about
those things. Perhaps there are 670
sections—I could not be a vakil at any
time—Perhaps there are six hundred
and odd sections in the Criminal Pro-
cedure Code. It has been said that
there is no conceivable thing in the
whole world that cannot be brought
under the purview of that Penal Code.
yet people do not object. And they
put the simple question: unless these
people are subversive or have a guilty
conscier~a how is it that though they
can out *'» with so many sectiongs of the
Penal C~1e but they make a big hue
and cry over this very innocent piece of
legis'ation that the Home Minister has
introduced? I may just put the ques-
tion in the opposite way. 600 and odd
sections have been made in a very
grand book by higher braing and I
know that they have made it complete-
ly to subjugate the country; but how is
it that you find yourself not competent
to deal with any situatian that might
arise in the country and you are hug-
ging to this one section? Why are you
hugg'ng to this section! It is not that
we create this impression in the minds
of the veople. They are clever enough
to understand that the Government
have got so many sections and still they
are introducing this one section. It
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must be something novel; it must be
something dangerous; it must be some-
thing like an atom bomb. There are
at least three legs on which a civilized
state stands; the executive is one
branch, legislative is another branch
and judiciary is the third branch. What
is the attempt here? 1 say that parlia-
mentary democracy has given India a
new fleld and we are holding on to it
and trying to survive. The British peo-
ple might be very great people and they
might go on with the same methods of
Parliament and save their Government.
But here in India very soon you and
I und everybody have to think what to
do. What is happening here? Some-
how the executive now controls the
legislature and I ask the 500 and odd
friends sitting here to consider one
point. We are not here as the execu-
tive. We and they. all of us are not
here as executives but we are here as
legislators and we and they should
understand what the country demands,
where the good of the country lies and
not simply be dictated by what the
executive demands. We must not go
on and give them everything that they
want. The hands of the executive are
pretty long and they are putting their
legs on the legislative section of the
country.

Now a very peculiar thing is happen-
ing with this Act and that is, now the
executive want to make the judiciary
either impotent or they want to put
it into cold storage. This is the third
attempt that is being made to control
the legislature by the executive, The
executive is trying to control the judi-
ciary. Judge after judge from the
Supreme Court has said that. They
say that these laws are lawless laws
but we are bound hand and foot and
we cannot interfere. That was quoted
by every hon. friend here. With this
onc piece of legislation that is being
introduced in this House, we are
transgressing the very ancient
boundaries that have been placed upon
the rights of the ~xecutive. They some-
how had captured one branch. Now
they are putting their legs upon the
second branch and therefore I say:
They cannot understand and they can
never imagine the vossibility of ever
having to differ with the executive and
with the Government, Of course, they
shall never realise our position but
there are those who think that they
have a right to differ and to think in
a different manner and if necessary to
think in a dengerous manner. They
can understand that thev are nnt tn bhe
jn a iail. The whole of India is like a
jafl. The whole of India is convert~d
into a detention house. Therefore the
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objection that ranges from this side has
not been that you are putting in jail
a few people here and thére but with
this piece of legislation you are putting
in jeopardy the liberty of every citizen
who does not happen to be on the Gov-
vernment side. If that is your inten-
tion, then have it. We cannot stop it.
After this law 15 passed into an Act,
if our India does not become a State
of Slaves, certainly it would become a
State of serfs, I would like to remind
my friends on the opposite side that
all serfs were never tortured. Only
those serfs were tortured by their
Lords who happened to oppose or differ
from the will of their masters and ex-
actly in the same way you have placed
India in the same position. It is pain-
ing us to find that after fighting all
our lives in the attempt to make India
sate for everybody to live, we find that
our country has again been thrown
back to a state of serfdom. There is
still time to think about it and I know
you can very well do without this Act.
Certainly you can do it, but the thing
is that tigers generally live on ante-
lopes but once the tiger tastes human
blood, the whole apetite of the tiger
for the antelope disappears and after
that it cannot live on anything save
human blood. I was greatly puzzled
and surprised when I found a lady
Member of this House demanding
blood. In the history of India we know
of great ladies in Rajputana and every-
where in India who had played a noble
part, but now I find the lady standing
up from the Congress benches and de-
manding blood. If you were to accept
the position which the lady Member
had propagated, then the whole of
India would become a detention camp.
She has given us many examples from
the State of Delhi. I will now read
one quotation for that lady Member.

1.'aznghreading from the Statesman of July

“On October 20, 1950. Ram Singh
a cycle repairer was taken into
custody in connextion with a cycle
theft.” (The first time I had read
this, I thought the man concerned
was a cycle lifter). I quote: *“On
October 24th Raizada Bodh Raj a
Delhi lawyer applied for bail in the
court of Mr. Bhanot who ordered
Ram Singh’s release. His relations
took the warrant of release to the
police station but Ram Singh was
not set at liberty. They visited the
Police Station again on the morning
of October 25th and were told that
Ram Singh was being interrogated
in a room in a corner of the kot-
wali. They knocked at the door
of the room and when it was open-
ed they were horrified to see that

120 PSD

Ram Singh, who was in hand-cuffs,
was standing against a wall, the
chain of the handcuffs was tied to
a peg in the wall and several con-
stables armed with lathis were
beating' him.”

“The relations of Ram Singh
begged of the Sub-Inspector, Jinda
Ram to spare Ram Singh, but Jinda
Ram said that he would continue
to beat until he gave a clue to the
stolen property.” (I think that so
far the hon. Minister will be with
the Sub-Inspector.)

“They handed the release order
to the Sub-Inspector but the latter
said that Mr. Bhanot had no right
to accept bail and that he would
not release him. The Sub-Inspector
asked Ram Singh whether he had
bought cycle parts and when he
replied that he had not bought any,
the Sub-Inspector, it is alleged,
kicked him and told his relations
that he was going to kill him. Ram
Singh begged of them to get him
out of the clutches of the police as
they had been torturing him and
were likely to kill him. The Sub-
Inspector took the surety bond and
other papers from Ram Singh’s
relations and told them to leave the
police station immediately.

They then presented a fresh
application to Mr. Bhanot the same
day—25th October—complaining
that the police had flouted his
earlier orders, Mr. Bhanot asked
for an immediate report in regard
to the allegations made and on
October 26, Jinda Ram submitted
a report to the effect that Ram
Singh had been released in one case
and arrested in another.”

I am reading this specially for
the Home Minister.

“On October 26, the prosecution
alleged, the police took Ram Singh
to the court of Diwan Ram Swarup,
a magistrate, and presented an
application that he be allowed to
remain in police custody for 14
days—the minimum period. The
magistrate remanded Ram Singh to
police custody. As soon as the
order was passed Raizada Bodh Raj
entered the room and presented tw'o
applications, one for Ram Singh’s
release on bail and the other for
his medical examination as he was
alleged to have been tortured by
the police. The magistrate revoked
his previous orders and directed
that Ram Singh be produced before
him the following day. He also
directed that he should be exam}ned
by a medical officer. Ram Singh
was not produced by the police
before Diwan Ram Swarup on
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October 27, but he was produced in
the court of the Tehsildar at Delhi
and remand was obtained up to
November 11.”

This is what happened. Please hear.

“Ram Singh was found dead on
November 3 in the House of the
Assistant Sub-Inspector.” This was
all in Delhi.

Shri H. G. Vaishnav (Ambad): On
a point of order, Sir, is this connected
with any detention order?

Pandit S, C. Mishra: If it is a point
ot order, I shall reply. (Interruptions).

Mr. Speaker: Order, order. Let there
be no heat about this. His contention
apparentiy seems to be that, though a
law may be enacted here he is expres-
sing his fears of this type about the
administration of the law. The police
action was not in pursuance of the
Criminal Procedure Code. He wants
to invite the attention of the Govern-
ment to the fact that the Government
have to be careful in administering
the law if enacted. That is his point.

Shri C. D. Pande (Naini Tal Distt.
cum Almora Distt.—South-West cum
Bareilly Distt.—North): On a point of
information, Sir,...

Mr, Speaker: No, no; it is not neces-
sary. I do not want the hon. Member
to interrupt.

Shri R. K. Chaundhury (Gauhati):
On a point of information, Sir, does the
hon. Member want the law to be chang-
ed on this ground?

Mr. Speaker: Order. order. The hon.
Member is advancing his arguments
and I think he is entitled to do so with-
out interference. It is for each hon.
Member to hear him and interpret his
argument as he likes. He must have
an opportunity of expressing his views.

Pandit 8. C. Mishra: What I wish to
draw the attention of the House to is
this,. I am glad that the Leader of
the House is also here to hear this
report of what is going on in Delhi. A
very poor man, Ram Singh—his age is
not given here; may be 18, 18, or 22—is
put in custody and he is being tortured.
When his relations go to see him, he
begs of them, ‘Save me, save me; I am
being killed’. They try their best. They
run after magistrates; they obtain bail;
they are running about. Every day the
victim is being taken from court to
court and in the end, his dead body
romes out. For these 13 days a grim
drama was going on in this great city
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of Delhi. Sir, it you would excuse that
expression, the Servants of India
Society was working there. By ser-
vants, I mean Government staff. I
know my hon. friend the lady Member
will say, that in the inter-communal
marriage case, perhaps one man had
been stabbed. I know that full well.
But, he had been stabbed by somebody
in the heat of the moment. Now, for
full 13 days, the victim, a very helpless
young man is being killed in the city
of Delhi. Not one Sub-Inspector, but
the constables were beating; the Asst.
Sub-Inspector is there. He is found
dead in the house of the Asstt. Sub-
Inspector. At least five or seven of
these servants know that a man is be-
ing tortured to death for full 13 days.
1 would ask the Secretary and every-
body here. I know that if a man is
stabbed. perhaps, you will say I can-
not save him. Here in this great city,
where this Parliament is sitting, a
young man, perhaps a poor man, he is
being killed and nobody is able to save
him. He has got his vakil; his rela-
tions are running about; but they could
not take him out alive. Even the magis-
trates were there. I know that Sub-
Inspectors have not been armed with
this power; but the district magistrates
have been. As soon as some papers
are placed before the district magis-
trate by the Sub-Inspector, or what-
ever you may call him, who will take
the odium of refusing? I would ask
of the Home Minister this. If people
are to be detained, let them be detain-
ed under the signature of the Home
Minister here or the Home Minister of
the States. They will say, ‘No, no.
Do you know why they say, ‘No, nc’?
They will say, why should we make
our hands dirty; let our conscience be
clear; we can go and tell the people,
we cannot be looking to every case;
there may have been abuses and mis-~
uses; you cannot blame us for these
things. It is exactly for this purpose
that they are arming the district magis-
trates with these powers. I say this
to him and to my friends on this side,
it would be a pleasure to me to know
that Dr. Katju had himself personally
considered my case and he has signed
or the Home Minister of my State had
considered my case and has signed it.
There would be the satisfaction that
the case has been judged by a peer of
my own status. That has been the one
thing for which the whole world has
been fighting. Here also, I say trials
are jury trials. Anybody would have
had the satisfaction that he had been
tried by some jury. But, our Home
Minister is not going to give us that
much satisfaction. 1 want to remind
the Home Minister one thing. When
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you utilise such wide powers for the
first time, people think that perhaps
there is an emergency. 1 shall quote
some examples from history. The De-
icnce of India Act was passed in 1914.
Thousands of our young men, the
flower of our country were clapped
in jail. At that time everybody knew
that the British Government was
fighting with its back to the wall.
Therefore, they could condone it. What
happened in the year 1919 when they
wanted it to be put permanently in
the Statute Book in the form of the
Rowlatt Act? I would again quote the
words of our Prime Minister. He said:
“So long as it was a war measure, the
country had somehow put up with it,
but at the end of the war"—and his
words were these—"“Indian people
were shocked to find there were some
trials. but they had been like con-
spiracy trials”—about Kamagatamaru
and certain other incidents. *“The
Britishers staged some trials, but they
looked like conspiracy trials, and there-
fore the whole of Indiap youth, the
whole of Indian manhood stood up
against the Rowlatt Act.”

I wish to tell the Home Minister, the
Finance Minister, and everybody else
—1TI wish to tell them: Yes, at one time
you may say it and people will take
your word at its value. They will think:
Perhaps there is some emergency, let
them have those powers. They will
think. perhaps: “I should sacrifice some
of my liberty for the sake of my
country.” When you are making it a
permanent Statute, the same thing will
happen. The people will not be able
to understand your attitude. They will
think: “These people have tasted blood,
and they cannot do without taking our
liberty".

Some people have spoken about
Rajasthan and Saurashtra. Do you
know what is going to happen? When
a2 man begins to take opium for the
first time, a little drop will do. It is
the first stage. The next month, that
dose must be doubled. Six months
afterwards. what is going to happen
you all know. Yes, this is that very
dose that our benign Government is
taking. Yes, for the first time, you
have restored peace and order in Sau-
rashtra. Make it a permanent Statute
for which you are just preparing. If
at the end of these two years, the Home
Minister is still there. he will come and
ask for more powers. Those people
would have found out how to evade
these orders. They will certainly, and
then new orders, new Acts. and rew
regulations will be required. And,
therefore, 1 shall ask this House, every
friend on the other side who happened
t~ be associated—many of them were

associated with the old fight for free-
dom—I wish to ask them very humbly.
as a comrade in that fight, where will it
lead to in the end? It will go on de-
teriorating and deteriorating till this
India will become itself a Nazi camp
and nothing else. You raise your
fingers at Russia and this and that. In
a very few months, everthing will have
vanished, and we shall be there in a
dictatorial camp, and wider and wider
powers will be required to keep peace
and tranquillity in our country.

I will tell you why this Act will not
suffice. I will read one little quotation
again. You can pass as many delention
tion orders as you please, but you will
not be able to keep peace if you go
this way. This is dated 12th July,
again somehow; this is from Bombay,
Satana:

wwER F us gfafesy Frafos
st gH=T aTe® & 3¢ adfa v
FINATA qIEF 7 o< A Wfoqi amw
FF T AT ATAZAT FT | T
qf fawafaaea & 4§ dto Qo
FTIHT AT 7% g7 & a1 ) A
A0 ar w@ T wei F F100r aw
¥ from @ FT geaa: 39T ) F@
Ifeaa @wAT |
I hope you have understood it.
Several Hon. Members: No, no.

Pandit S. C. Mishra: A graduate, Sir,
not an ordinary graduate—a gra@uate
in agriculture—perhaps if the Finan-
ce Minister had allowed the river val-
ley schemes etc. to go on, he would
have been required—this man—I wish
to draw the attention of the revered
Dr. Katju—this man has done such
a bad act. He has deprived our
motherland of a very good flower, of
a bright, shining youth who would
have been of very good use to this
country. I wish, Sir, this Preventive
Detention Act had been passed ear-
lier by our friend, and this man had
been detained and prevented from
killing that graduate. I wish it had
somehow been found possible to de-
tain him before he had killed himself.
It is a very gruesome act.

[Mn. DEPUTY-SPEAKER in the Chair]

Lakhs and lakhs of graduates are
living unemployed in this country.
I have not got the time, and you have
not got the patience to go into it. You
may have files and files of those gra-
duates who have not been able to
find a living and they are on the point
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of choosing one of two things. This
agricultural graduate—I think if the
hon. Leader of the House were here,
he would say he was not a man worth
the name. Yes, he was not a man
worthh the name because before he
killed himself, he ought to have tried
to kill that atmosphere, that situa-
tion which was strangling him. He
did not do that. But what about all
the othrer graduates who are now on
the verge of starvation? Pass as
many detention Acts as you like.
Every graduate is faced with this
situation that he shall either choose
to kill himself. or shall say that he
will dedicate his life to the changing
of such a system, a system which is
putting him in this position. And for
him no detention Act, no preventive
detention is enough.

On Friday last, you know, a friend
on this side caused a scene here, but
if you take into consideration why
heat was not generated on any other
occasion before, and why it was
generated on thrat occasion......

Mr. Deputy-Speaker: It is not ne-
cessary to refer to that.

Pandit 8. C. Mishra: The friend here
rather expressed himself very grie-
vously. but what was it that he was
going to tell? What was it that his
fettered soul had to express? 1 say
hundreds and thousands and millions
of such educated people outside are
on the verge of starvation, on the
verge of putting pills of poison on
their tongues. Now, every. man on
this side feels like this: “How shall I
go outside and tell the people of India,
thg right-thinking man, the dangerous
thinking man, if he asks: what were
you doing here?”

Mr. Deputy-Speaker: There are
other Members also to speak.

Pandit 8. C. Mishra: I remember
one incident, Sir. during those frec-
dom days when certain young boys
were beaten by the Police while they
were picketing wine drums. They
were badly beaten, and when the
Police tried—I was myself present
there—I was so much upset that I
flung myself right under the drum in
order that I might get on me some
injury, and I know when a young man
on this side grievously mis-expressed
himself, what does he mean? He wishes
to register a protest, and the protest
is: If you must pass this Act, pass it.

Shri Syed Ahmed (Hoshangabad):
He will commit suicide?

Pandit 8. C. Mishra: But before you
pass the Act, you will have to walk
over our bodies, That is what he
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wanted to say. He will be able to
tell his friends outside: “I did my
best, but even with all the protest I
could put in, these people, those who
govern India, they have passed this
Bill into law.” That was what was In
his heart.

1 will come immediately to the Bill.
5 P.M.

Mr. Deputy-Speaker: The hon.
Member may reserve it to a later oc-
casion. Hon. Members are anxious to
exercise their right to speak, and are
coming to the Chair one after the other.
The hon. Member who is speaking now
also came to the Chair to get an
opportunity, to talk. He has been
given an opportunity, but {f that
opportunity is taken advantage of to
bar other Members from speaking, 1
can only say that that is not right.

The hon. Members also said that
there is one other Member from his
own party, Mr. Sarangadhar Das who
should be also called upon to speak.
1 am willing to call him. But if this
is the manner in which the hon. Mem-
ber has taken possession of the House
for such a long time, it is rather un-
fortunate.

Pandit S. C. Mishra: 1 have taken
only about 25 minutes till now.

Mr. Deputy-Speaker: The hon. Mem-
ber has taken 50 minutes already.
The previous speaker Pandit Thakur-
das Bhargava flnished at 4-10 p.m.
and it is now 5 p.m., and so the hon.
Member has taken already 50 minutes.
and hre is starting discussion on the
Bill only now.

Pandit S. C. Mishra: Till now I was
opposing the Bill on general princi-
ples, why such a provision ought not
to be in the Statute Book. Now 1
shall come to the Bill itself.

In this one session of this House.
we have passed so many Bills and are
sending them to the people in the
form of gracious presents. The peo-
ple will be charmed to find that this
new Government is certainly now
sending them great things. We have
passed the Criminal Law Amendment
Bill, and so many other Bills, and this
is another which we are proposing to
present them. I am afraid, the wish
of the hon. the Home Minister seems
to be to divide India into two sharp
camps; either the people come into
his camp and escape detention, or
they get detained and go into Mr.
Gopalan’s camp. His wish seems to be
that there should be no other
shade in India. except these two shades.
It has also been provided in this Bill
that anybody who attacks the foreign
relation policy will also be detained...
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Saction or Clause of the Bill is the
hon. Member referring to?

Pandit S, C. Mishra: I thought the
hon. Member had gone through the
Bill. I shall just give that Section......

Mr, Deputy-Speaker: The hon.
Member need not waste his time in
satisfying another hon. Member.

Pandit S. C. Mishra: Yes, Sir. That
will help me also to a certain extent.

Only two days back, I was talking
in the lobby to some of . my friends:
“Why is it that we cannot say to the
Pakistan Government: ‘Well, give us
back our dear and beloved Ba
Khan. We want him back. He is a
very great part and parcel of India’?”
I told them that there might be some
difficulties. Now I know after this
Bill has come, what the difficulty is.
We wish to have good foreign rela-
tions with Pakistan. Therefore if any
Indian attacks Pakistan’s foreign
policy he might talk in a way which
might be prejudicial to that theme.
Now you will agree with me that
Pakistan also has a foreign policy to-
wards India which is just the opposite
of ours. When Badshah Khan attacks
Pakistan’s foreign policy he can be
detained also under the same Preven-
tive Detention Act as the one we have
got here. and the hon. the Home Minis-
ter is telling in so many words to the
Pakistan Government: “You are per-
fectly justified in killing him vyith
your Statute on preventive detention,
because he also attacks the foreign
policy of your government.” Section
12 of the original Act contains a pro-
vision that a person who attacks the
foreign policy of a government can
be dctained. If we pass this Bill also,
we will only be telling Pakistan:
“Detention till death of Badshah Khan
is  justified.” (Interruption). Some-
times, Sir, they are becoming a little
less careful about their appearances
as, they were so much meticulous
about their coats and pyjamas. but
about other appearances our benign
government have nothing to tell us.
They do not want to save their own
appearances.

It has been said that this Bill has
been introduced in a form which has
been improved, improved to the bene-
fit of the detenus themselves, I had
taken pains myself to find this out.
I do not know whether our hon. Minis-
ters themselves go through these things,
or they only read out what has been
worked out by their assistants, but it
has been said that the Bill has been
amended for the better.
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For instance, I shall just read out
clause 8 of the Bill which seeks to
substitute the words ‘revocation or
expiry’ in place of the word ‘recovery’,
in sub-section (2) of section 13 of the
principle Act. The original Section
read like this:

“The revocation of a detention
order shall not bar the making of
a fresh detention order under
section 3 against tlre same person.”

I hope my hon. friend Mr. Chatter-
jee lras dealt at length with this maltter.
Onec day 1 was there in the Supreme

- Court. By chance many detenus were

brought—I do not know from which
province, but they were all released
on only one point, on which the At-
torney-General or somebody repre-
senting the Government could not
satisfy the judges. The orders of
detention thrat were passed on these
detenus were to expire by the 3ist
December of that year. Fresh orders
were served after a period of 24 hours
or so, in all the cases. The lapse on
the part of the Government is sought
to be amended now. I quite under-
stand the Opposition objecting to this.
They have a right to protest against
this measure. But once the Bill is
brought before the House. why should
not the Hon. the Home Minister say:
“We have amended the original Act
on this side by this clause and that
or on the other side by this clause or
that.” Why should he leave it for
the Opposition to fumble and say that
the Detention Bill has been made the
worse. By the addition of one single
word ‘or expiry’. I think all the de-
tenus who have been released or are
likely to be, released can be still de-
tained under a fresh order. And yet
it is said that the Bill has been im-
proved to the benefit of the detenus.

Now I come to clause 7 of the Bill.
The proposed new Section 12 A fixes
the maximum period of detention as
follows:

“Thre maximum period for which
any person may be detained in
pursuance of any detention order
which has been confirmed under
sertion 11 shall be twelve months
from the date on which the said
order has been so confirmed.”

The earlier provision was that a person
can be detained only for a shorter
period. But now a period of twelve
months has been provided. Now you
sav that for ome year at one stretch
with one order you can detain him
and you can certainly renew that
o;der whenever you like. (Interrun-
tinn). And you say that the Bill has
been liberalised—that 1is what has
been put before the House. Now, Sir,
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one amendment clause 5 of the Bill
reads: “(2) Notwithstanding a ing
contained in the Code of Cr 1
Procedure, 1898 (Act V of 1898) every
offence under clause (b) of sub-section
(1) shall be cognizable”. In many
cases because the offence was not cog-
nizable, therefore the arrest could
not be made. Now on four important
issues you are making the Bill worse
and still you say that you are libera-
lising it I do not say that you
have no right, but please put before
the House everything; let it be a clean
statement of facts. Why is it a ‘hide
and seek’ game, I do not understand.
Yes, you have got the right to hang
people, to do anything you like, but
let the whole truth come before the
House. That is one complaint I have

to make.

Shri Namdhari (Fazilka-Sirsa):
Sir, the hon. Member has taken more

than half an hour,

S. C. Mishra:  Therefore, 1
m Government should either
withdraw this Bill or if they so wish.
take some more time, say two or three
months, and extend the Bill for that
neriod and in the meanwhile they
should ascertain public opinion. Chal-
lenges have been thrown on that side
—Go and ask the people. Some peo-
ple said: “We have come with a man-
date”. A friend on that side was
describing that such and such man
who has been elected when he was
going about in the country was say-
ing: “I will slay such and such man’.
Are we to take it that he has got the
mandate to slay? I do not think that
because he was talking like that dur-
ing the election, he has got a mandare
to slay. Similarly I say: Yes, you
are elected, I know. But you cannot
say tnat you have got a mandate to
make this Act a permanent Act. That
is what I wish to draw your atten-
tion to. With these few words, I
would request my friends to consider
the Bill from all angles.

Prof, Agarwal (Wardha): Some hon.
Members may be perhaps a little sur-
prised that one who is interested
mostly in education and economic
planning should choose to speak on
this subject, but I am constrained to
stand today here because I find that
Gandhiji’s hallowed name is being
used to cover all kinds of sins and
acts including those of violence. One
hon. Member said thrat when people
had to rise against vested interests it
was but natural that they resorted to
violence because Gandhiji, he sald.
observed that it was better to use
violent methods than to be cowards
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This is of course true—that Gandhiji
did say that it was better to use v

lent methods and not to be cowards,
but in what context? He was trying
to point out that non-violence has to
be of the brave and not of the coward.
My friend forgot volumes that Gan-
dhiji wrote on non-violence, but he
choose to quote that particular phrase
while defending the creed of violence.
Then there were some observations
regarding Gandhiji’s name in connec-
tion with the Rowlatt Act. It is true
that Gandhiji was not in favour of ex-
cessive laws. But we do forget that
in this very country there have been
people—and perhaps are—who killed
Gandhiji himself and when such anti-
social elements have to be suppressed
and have to be placed under control,
it is but necessary that some measures
of this kind have to be enacted. Un-
fortunately, there are one or two Gan-
dhians—and I am very sorry to say
that—who have given some impres-
sion to the country that after all there
is not much difference between Gan-
dhism and Communism. There are
some people who have said that Gan-
dhism is Communism minus violence
and the participation of some of the
Gandhites in the international peace
conferences has unfortunately given
an impression that there is not much
ditfference betwcen the two creeds, 1
siand here today as one who has been
a close student of Gandhism for the
last ten or fifieen years to say that
this suggestion that there is not much
difference in ideology, there is just
some difference in  technique, is a
completely erroneous notion. If we
study the basic principles of Gandhism
and Communism, we find that they
are poles as under. (Interruption).
We know how Communism depends
on the materialistic interpretation of
history. on the philosophy of dialec-
ticism. thesis., anti-thesis, synthesis,
how it attaches the greatest impor-
tance to matter and regards spirit only
as_a bye-product, how it stands on the
principle that the end jusiifiex che
means. and not what Gandhi}l said
that it is thre means that is most im-
portant, and when we see all this 1
am astounded how Gandhiji’'s name
could be used to cover all kinds of
acts of violence. 1 may say that
Acharvya Vinoba Bhave when he un-
dertook the Telengana walking tour
tried his very best to plead with the
Communist friends to declare in very
clear terms that they abjure violence.
He said: “I like your eause of land
redistrbuition and I am prepared tn
work with you shoulder to sl}pulder.
but if you do not denounce violence,
if you do not clearly indicate that you
do not stand for this philosophy of
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violence, till then how can I work
.with you?” He Interviewed ople
in jails—the Communist friends.
Later on, perhaps many of us will re-
member, how Mr. Dange wrote to
Vinobaji and Vinobaji said in his
reply: “I am convinced that so long
as the Communist friends do not dec-
lare in clear terms that they do not
stand for violence as a philosophy, it
is impossible for anybody to work
with them or to appreciate their
cause”. It may be that in Telengana
there have been some police excesses
and it is, of course, the duty
of any Government to see that
such excesses do not recur. But
so long as there are people in this
country who regard violence as one
of the inevitable methods for the wel-
fare of the poorer classes of people,
I fail to understand how the duty of
any Government can be performed
without having some legislation which
would give them enough powers.
When I speak of the Communist
friends. therefore, I would beg of them
in the interests of their own party
and of the country and the pqQor peo-
ple for whom they stand. to consider
this open invitation of Vinobaji very
seriously. Still he is saying—he said
so at the last Sarvodaya Sammelan
at Banaras—that he would invite the
Communist friends if they really care
for the interests of the people to sit
with him. to discuss with him his pro-
gramme of land redistribution and to
work with him but with a very clear
indication and clear announcement that
they do not stand for the main philo-
sophy of violence.

Then there are people in this coun-
try besides the Communist friends
who have tried to exploit the economic
situation. I speak of the businessien
and the capitalists who have
during the last few years tried to
hoard and blackmarket and tried to
exploit the poor people. And now
that the policy of decontrol has been
launched it is very necessary, as was
sald by my friend there, that these
tendencies of blackmarketing and pro-
fiteering are curbed and for that also
I would plead with the Government
that they should take very strict mea-
sures in this way and acts of hoard-
irég should be very severely punish-
ed.

There are also other cases. There
are some communal forces still who
dream of ‘communal raj’. There are
people who in the name of science
—I am very sorry to say that—or
some sort of famine prevention so-
ciety are throwing bombs at
the police. And it is said that
they do not believe in violence
but in science. How  is it possi-
ble for any Government to overlook
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such acts? In spite of the clear indi-
cation in the Constitution about un-
touchability, in the Punjab and in
seversl other parts of the country
there are still people who continue to
harass the untouchables, the Hari-
jans, and I would raise my voice
here and say that the Government
should not allow that sort of anti-
constitutional acts any longer, and the
arm of this Preventive Detention Act
ought to be extended to that section

of people also.

Therefore, 1 feel that the Govern-
ment is justified in enacting such laws
but I would say in all humility that
the Government should also realise
that such laws ought to be used very
sparingly. It does not mean that be-
cause there is this law as soon as
there is any trouble in any area the
police officers should at once rush to
the provisions of this law. They
should try to exhaust all other possi-
bilities and this Act should be resor-
ted to only if absolutely necessary.
Further the Government should also
realise, and I hope it does realise,
that after all ultimately it is not mere-
ly legislation, it is not merely force
that matters. If conditions have to
be improved then the Government has
to launch a far-reaching economic
programme. Land distribution, solv-
ing the problem of unemployment and
under-employment through the spread
of small-scale industries and other
avenues of employment, levying of
death duties or inheritance duties, and
such other things in order to bring
about more of economic equality.
Many things have to be done and done
quickly because ultimately, as Chan-
cellor Hutchins of the Chicago Uni-
versity said to Americans, if commu-
nism or any other violent influence has
to be effectively keépt in check the
economic order has to improve. I
have no doubt that the Government
would realise that if threse elements
have to be kept in check—and they
have to be kept in check—then we
have to proceed with far-reaching eco-
nomic reforms at a very early date.

So far as the Bill is concerned, the
Government has already made some
improvements, for exampie, about in-
forming the State Governments within
15 days, also about informing the
Central Government, and -also giving
more right to the detenu to appear in
person before the Advisory Board. I
hope that the police authorities will
be given instructions to use this Act
very sparingly and also to frame
charges more carefully and intelli-
gently. If that is done I think the
Government would be justified in
having this legislation because 1t
would be used only in emergencies
and Government will be fulfilling its
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duty of ensuring safety and
democracy in this country,

Dr. S. P. Mookerjee (Calcutta South-
East) : We have discussed for two
days this Bill which has now come
before this Parliament for the first
time. We have discussed many matters
in connection with the Bill which
although arising out of its provisions
may not be strictly relevant to it. But
that was but natural because feelings
had been roused in the House and also
outside and there was some manifesta-
tion of such feelings in the delibera-
tions. I shall attempt to place before
the House as dispassionately as possible
the principal reasons why we are
opposing this measure and also why
we are dissatisfled with the provisions
of the Bill as it stands amended. It
is nobody’s case, in the first instance,
that Government should not take
adequate steps if crimes are committed

the country. We have a lurid
picture held out before us by various
Members belonging to the Government
Party depicting how lawlessness has
developed in various parts of the
country and how the situation has
deteriorated in some areas. NoO
has ever suggested that Government
should acquiesce in such occurrences.
Further I would assert that it is
nobody’s case that personal freedom
in any country can be absolute.
Limitations are imposed in every part
of the civilised world, and naturally
when the interest of organised society
demands certain limitations they are
wilfully accepted by the citizens of
cvery couniry. Here we are consider-
ing, comparatively speaking, a small
issue—small in its content but
extremely important so far as the prin-
ciple goes—namely, whether a man
should be arrested and kept under
detention without trial. Here also we
have conceded that a situation may
arise in the history of any country,
during a period of war or during a
period of crisis, when the per-
sonal liberty of a citizen has
to be temporarily curbed and he has
to be kept under detention without
heing placed before a court of law.
Reference has been made to the
Constitution of our country. Dr. Katiu
is surprised at everything now—he will
pardon me if he himself surprises us.
He says that the Constitution has made
these provisions. the Constitution
had not made such provisions Parlia-
ment today could not have considered
this pjece of legislation. We were
repeatedly told, and rightly told, when
the Constifution was framed that ours
being a written Constitution the ers
and functions of Parliament and
«f Legislatures in India have got to
be properly clarified and embodled in
the text of the Constitution. Is it
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suggested that because the Constitution
provides for detention without trial
Government will take advantage of it
and make use of it even though the
occasion does not demand it? Is it
suggested that it will become a sort
of permanent law of the land and not
a law to be utilised in times of
emergency? What is it that we did
in our Constitution?” We had certain
emergency provisions. Naturally those
emergency provisions sre «f a drastic
character because there the Consti-
tution is virtually suspended barring
the operation of the High Court. No
doubt it can be brought into operation
in an entire State or in any part
thereof but that would imean the
deprival of the citizens of practically
all rights and liberties. If the situation
did not assume such serious proportions
and yet the exigencies of the
circumstances required that the
ordinary law of the land should not be
allowed to function, we had those
provigions of preventive dctention law
under our Constitution. But this was
admittedly a permissive provision and
nothing more.

So, here the question is very simple:
Has the Government placed before the
country and before Parliament suffi-
cient facts to justify continuance of
the Preventive Detention Act? That
is the question which the House has
to answer and how are ycu going to
come to a reasonable conclusion? In
1850 Sardar Patel brought tkis Bill
before the House. We ail remember
the extraordinary circumstances under
which that Bill was passed into law
in the course of four hours but limited
to one year only. In 1951 Rajaji came
and brought forward a Bill for the
extension of this Act for a further
period of one year. As iny hon. friend
Pandit Thakur Das Bhargava has
pointed out, certain alterations were
made at that stage but both Sardar
Patel and Shri Rajagopalachari pcinted
out that this was nothi but an
emergency legislation and the circum-
stances then obtaining in the country,
they claimed, justified ils extension.
When Dr. Katju came before the House
about four or five months ago, he made
certain declarations from which he
cannot resile today. He said :

“] suggest to you most respect-
fully that the six months may be
a very trying and testing period
for that. If these professions are
genuine and nothing happens, very
likely there may be no recessily
for the Act or there may be no
necessity for this very modified Act.
Let us see what happens. I say
and I repeat once again that there
had been many recent professions
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during {wo or three months, We
will watch, we will consider, we
will see whether they are genuine
or not.”

Dr. Katju: I agree with what I had
said.

W Dr. 8. P. Mookerjee : Dr. Katju says
1 agree”. 1 hope he sticks to what
he bad said at that time.

Dr. Katju: 1 do undoubtedly.

Dr. 8. P. Mookerjee: That was on
the 28th February, 1952, At that time
Dr. Katju announced that about 1100
persons had been kept in detention in
the whole of India. The figure is here,
and on the 15th June, 1952 the figure
had Tome down to 989. I asked for
information on a very simple matter
of fact. I requested Dr. Katju the
other day to let the House krow how
many persons were put under
detention since the 1st March, 1952.
I have not got the answer. The other
day I spoke to the Home Secretary,
who sent me a reply to the letter that
I had written to the Home Minister
and he said that the (overnment of
India did not possess that information.
But he agreed with me that the
number would be very small. That
will be the real test. If the Fome
Minister had given this assurance to
Parliament that he was prepared to
abandon this Act or modify it drasti-
cally, provided he found that, during
the period between then and the
present occasion when the House is
being asked to consider the extension
of this Act, the country had reacted
favourably—if he had done that, then
I would ask him to produce full
information before the House. He has
not produced it yet. What is the
principle involved? Dr. Katju is
surprised, “What is this opposition for?
What has happened?” What has
happened is this, that you are
adopting a principle of law which is
repugnant to any democratic _ngsti-
tution in any part of the civilized
world except at a time of emergency
or crisis. There are totalitarian
countries where Home Ministers—if
they exist there—shake their hunds as
Dr. Katju is shaking now. Th_ey may
say that they do not recognise this
sort of personal liberty. But ours is
a different Constitution. If you say
that you do respect individual liberty.
that you do not want that the executive
should become supreme ard take away
the liberty of any individual even for
a temporary period except in an
emergency or crisis, if you stick to
that ideal, then you must ac_imlt that
this Bill is comepletely unjustifiable
under the circumstances through
which India is passing today.

I have been going through the
proceedings of the Indian Legislative

120 PSD
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Assembly during the days when the
Leader of the Opposition in this very
Houpe was no other than Pandit
Motilal Nehru, when the Swaraj Party
was here and the place of Dr. Katju
was taken by Sir James Crerar, whose
memory must be still fresh in the
minds of many Indian. Bills like the
present one then came before the
House. There was one great Bill, the
Public Security Bill. Pandit Thakur
Das Bhargava who cpoke eloguently
in support of the principles of this Bill
was a member of the Swaraj Party
then and Shri B. Das and Babu
Ramnarayan Singh also were
Members. I could nnd oniy these
;hree Members amongst those present
ere.

Pandit Thakur Das Bhargava: 1
belonged to the Nationalist Party.

Dr. 8. P. Mookerjee: At least I saw
your name. Your party does not
matter. You were a Member of the
House, The party label was not given
in the list of Members. In that House
the Public Security Bill was brought.
It was a Bill directed only against
foreigners, not even against Indians.
It affected only foreigners coming into
India and suspected of spreading
communistic ideologies, and they were
to be treated in an arbitrary fashion
without any fair trial. They were to
be detained. They were to be got rid
of the soil of India. It was a
memorable House. There sat Pandit
Motilal Nehru. There was Lala I.ajpat
Rai. There was Pandit Madan Mohan
Malaviya. There was Srinivasa
Iyengar. As I was going through the
Debates, Pandit Motilal, I found,
raised a point of order that the whole
Bill was out of order, as my humble
self did this time on another consi-
deration. The reason given was that
the Government of the day was not
prepared to disclose the evidence
which would justify the passing of
such a measure. There sat in the
Chair the President, Shri Vitthalbhai
Patel. After the debate had finished
and as the President was about to give
his ruling, Bhagat Singh was standing
in a corner in the gallery and a bomb
fell on the Treasury Benches. It was
that historic occasion. The House was
adjourned.

An Hon. Member: It was a foreign
Government.

Babu Ramnarayan Singh (Harari-
bagh West): This Government is worse
than the foreign Government.

Dr. S. P. Mookerjee: The nexi day
Vitthalbhai Patel ruled th2 Bili cut of
order. He said that if the Government
was not prepared to place the evidence
before the House, the House was not
going to consider that Bill. Sir James
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Crerar, the Home Minister, did not even
raise a protest, but within half an hour
the then Viceroy and Governor-General,
Lord Irwin. came to tne House and
personally announced that the Bill was
being passed into law through the
ordinance-making powers of the
Governor-General. That is the tradition
of the Congress Party. How is it that
you are proceeding today? I have got
some cuttings and some extracts from
Pandit Motilal Nehru's speeches. It is
not an abstract philosophy on the
principles of Communism, about wiiich
my learned friend gave such a good
lecture. It dealt with a very pertinent
question and the same question is
before the House. namely, is it justi-
fiable to have detention without trial?
Pandit Motilal Nehru’s thesis was that
if. there was a crisis. if there was an
emergency. then of course things should
be different, but normally. he said that
he “detested” such a provision. What
he said sums up the position in a few
words. I cannot express the same
idea so eloquently in so few words. 1
wish that Pandit Jawaharlal Nehru was
here to listen to what Pandit Motilal
Nehru said sititing in *his place when
a similar Bill was under discussion in
1929. He said:

“My submission is that the
principle of the Bill is a very
simple one”,

Dr. Katju may listen—

“and it comes to this. Where the
courts will not convict, give us
power to punish. That is the
principle of the Bill. You may
conceive it in any embellishments
of style, but that is the thing to
which it resolves itself.”

And then he proceeds to demolish the
arguments which were advanced by my
hon. friend Pandit Thakur Das Bhar-
gava who said, “We give you an
Advisory Committee. Look at that.
What a great act of benevolence it is.
We give a copy of the g¢rounds. There
sits the Advisory Committee to consider
the grounds, and yet you say that we
are doing an injustice to that rian.”
This is the reply which Pandit Motilal
Nehru gave to Sir James Crerar.
There was a provision there also that
the detenu’s case would be placed
before a tribunal of three High Court
Judges. There was no question of an
Advisory Committee. The grounds had
to be communicated to the accused.
The judge must have access to other
papers also, but only on the basis of
the grounds supplied the tribunal
would be able to decide what was to
be 'done. He said :

“This man is to be brought
before three experienced judges.
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1 say that if this man were to be
brought before three angels, they
would not be able to do enything
for him. And why? Simply
because though the judges are
their, they are crippled, they can-
not exercise their functions.”

Interrupis at this stage late
lamented friend Mr. Kabiruddin
Ahmed. Those hon. Members who
know him would appreciate the value
of such interruptions. Of course,
Pandit Motilal Nehru did not seek the
protection of the Chair. He was there
to reply to every interruption in his
inimi.able way. Asks Mr. Kabiruddin
Ahmed : “Why?"” Pandit Motilal Nehru:

“Because the evidence is one-
sided, because they are told not to
lay the whole of the evidence or
the fucts before the accused.”

Let the House listen to this—the
first Parliament of free India. Appre-
ciate the seriousness of the decision
which the House is going to take—not
abomatter to be laughed at or joked
about.

“What can a judge do in those
circumstances”, he continues.
“How can he possibly expect the
case against the accused to be
disproved, unless the accused
knows what was the case. All that
you give to the accused is a general
statement. These three learned
judges sit there. The counsel of
the accused has no access to the
documents, the confidential docu-
ments, and the accused—what can
he do? So, the poison is there to
taint the fountain of justice and
the man is noi made acquainted
with the allegations and cvidence
against him. This is called
justice! Can there be anything
more barbarous than this?”

. 1 do not know whether Dr. Katju
is taking note of the word “barberous”,
or he wil] protest against it.

Dr. Katju: I am just listening.

Dr. 8. P. Mookerjee : Pandit Motilal
Nehru concludes by saying this.
Pandit Bhargava says that brilliant
men will be members of the Advisory
Committee ; distinguished men will be
there. The reply that Pandit Motilal
Nehru gave was this :

“I say, don't please give- me
these three judges. Give me three
men from the street. Produce alt
your"evtdence before thesz three
men.

And the Congress Party then Cliwui..e
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Baby Ramnarayan Singh: Hear:

hear.

Dr. 8. P. Mookerjee: “Hear; hear”
were loudly uttered by Congressmen
then, as my hon. friend Babu
Ramnarayan Singh does today:

“And let me cross-examine him
aud criticise that evidence. Then
you can do what you like with
him. There is no use giving three
High Court Judges. You might

ive me three Privy Councillors.

ith that restriction on their
power they cannot help the
victim.”

That summarises in a nutshell
certain fundamental orinciples from
which India cannot depart whether
India is under foreign rule or whether
Ind:a is a free country.

1 came across. Sir. another statement
of a shorter nature, from a compara-
tively smaller man, but still very
important, and I shall just read out
to you a few lines. This gentleman,
a distinguished lawyer, wrote a Fore-
word to a book ten years ago on
“Recent Judgments in India,” including
some very notable judgments delivered.
And this is what he says:

“Detention on mere urdisclosed
and often on groundless suspicion
without charge or trial is opposed
to all notions of natural justice
and all canons of civilised
administration.”

That gentleman’s name, I find. is
Dr. Kailas Nath Katju. 1 do nct know,
Sir, whether he holds the same opinion
having become the Home Minister of
free India; 1 suppose it iz a casc of
Dr. Jeky!l and Mr. Hyde.

Now, Sir, Pandit Motilal Nehru was
a man of emotion and when the aiscus-
sion on that Bill took pi:cce. he gave
certain names to the Bill. We are not
going to the Select Committee, in view
of the attitude taken by (jovernment.
I shall speak about it later. But I shall
suggest some amendment to the title
of the Bill, because it comes from no
other person than Pandit Motilal
Nehru. Dr. Katju may consider it.

“If a name has to be given by
me to this Bill, I am disposed to
call it “Slavery of India Bill—No.
I”, because I expect others to
follow, or the “Safety of Bureau-
cracy Bill”, or, if you like “Public

Danger Bill.”

It is a big choice; let Dr. Katju
choose one of these as he likes.

Here is a speech, of course, not
delivered in the House, delivered by
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Pandit Jawaharlal Nehru himself in
1936 about the principle of detention
without trial. The House must not
misunderstand me. I concede that
occasions may arise in the history of
a country when detention without trial
may be justified. But you cannot just
treat it as sandesh and rasgulla that
you make it a normal part of the law
of the land and start relishing it. That
is the principle on which we are
fighting today and if Dr. Katju can
show us by facts and figures that a
crisis exists—which I am going to
refute—which justifies a Bill like this,
then it will be a matter for us to
discuss. Pandit Jawaharlal Nehru also
spoke about the Detention Bill ;

“A Government that has to rely
on the Criminal Law Amendment
Act and similar laws that suppres-
ses the presses and literature. that
bans hundreds of organisations,
that keeps persons in prison with-
out trial. is a Government that has
ceased to have even a shadow of
justification of its existence.”

Not mere justification, but a
shadow,...shadow all round the House.

Sir, what are the justifications given?
When it fell to my lot to oppose the
introduction of the Bill. Dr. Katju got
up vehemently and said that he was
going to give a reply when the time
came and he would flood the house
with facts. The next day 1 thought
we might have a repetition of the
Assam floods on the floor of Parlia-
ment. But what floods came? It was
a flood of misplaced eloquence ; it was
a flood of anger, of vituperation, of
unworthy invectives, against those who
may not have the good fortune to agree
with him today. What are the facts
given? One is Saurashtra. Look at
Saurashtra. Let us look at it. What
is happening in Saurashtra? Was not
a Preventive Detention Act slready in
existence in Saurashtra? Was not
there a Government functioning? Was
there not a Government functioning
in Delhi? Why were things allowed
to deteriorate to that extent? And
who is this Bhupat? Has he risen up
from ‘Bhu’—suddenly he was born
out of earth? Who is he? I hear he
was a police officer under the Bombay
Government. I hear he and his gang
were of great assistance to the
Congress in capturing Junagadh a few
years ago. He was a loyal citizen
helping in a great cause. Now today
he has gone astray. Let us get hold
of him. The other day one hon.
Member said he was being helped by
police officers; we are told he was
helped by one section of the Ministry.
We are told that there was a lot of
conspiracy, party split, etc,, in the tiny
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little State. It requires a different
treatmant, perhaps of a more drastic
nature than the Preventive Detention
Act. Why did you allow things to
deteriorate to that extent? How could
Bhupat run away to Pakistan? Where
was the police? These are inconvenient
questions.

So far as Saurashtra is concerned
I can assure Government that if rezlly
the situation is so bad in that part of
India, let Government come out with
full facts and figures and ask for
special powers and there will be none
in this House who will oppose the
granting of such special powers. If
law and order cannot be restored in
one particular part of India for certain
extraordinary circumstances, do not
play with this Preventive Detention
Act alone, for it is a negative measure
and only irritates the People. Here you
can put anybody whom you do not like
behind prison bars.

What was the other case? Hyderabad
is of course there. There we are
having conflicting reports. At any
rate, nothing has happened there since
the 1st of March, 1952. You cannot
go on referring to what happened in
Hyderabad two years ago and make
that a justification for the continuance
of the Preventive Detention Act now.
If you feel that things are still wrong
in Hyderabad and if you feel that
there are charges against an organized
party, the Communist Party of India,
have an enquiry. Why allow them to
come here? If any of them are
implicated, get hold of them. But do
not do it in accordance with the Star
Chamber procedure. Do it cpenly. If
you want, have a secret trial, a trial
in camera. But place everything and
let the truth come out.

What other case was referred to?
Calcutta, Calcutta! What has Calcutta
got to do with the Preventive
Detention Act? It is no use Dr. Katju
drawing from his exxperience as
Governor of West Bengal when things
were bad two years ago. He himself
admits that mormal conditions have
been restored. Now, what happened
in Calcutta? Today the Food Minister
made a statement. It a most
unfortunate situation in that unfortu-
nate city. There was a food crisis
there. Famine has come into existence
in some parts of the province. It is
admitted. The Food Minister goes
there and propounds a scheme.
also met him and we assured him—all
parties—that we would stand by the
Government in eradicating famine and
solving this food problem if a really
generous policy is put into operation.
All parties came forward. But con-
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fusion has started as regards the
implementation of that policy. The
House must appreciate what the point
is. Today the whole province is
broken into so many units and
fragments and you have drawn lines,
cordons. Those hon. Members who
come from areas where cordons
exist—not cordons between one
district and another, between one
sub-division and another, but cordons
even inside a sub-division—know what
the results are: suffering, corruption,
misery. And the scheme of Mr. Kidwai
envisaged that those cordons should
disappear. So the people clamoured:
give effect to it now, let us get some
advantage out of it now. There is
some confusion as to whether the
necessary stocks will be available.

Now, a demonstration was there. If
lawlessness is there, lawlessness has to
be checked. But how did the situation
develop? There is no question of
Preventive Detention Act here. They
came out. Suddenly section 144 was
widened and they attempted to break
the cordon, they attempted to hoild
meetings. I have just got a paper
cutting here which will tell you that
we are following exactly the same
method as our previous Government
used to follow in such cases. This is
a report which was published in the
“Amrita Bazar Patrika” which, as is
known, is not unfriendly to the
Congress, or, if I may put it positively,
is quite friendly to the Congress. If
I may read a few lines, it just describes
how the police creates a situation
whereby there is loss of life, breaking
of heads and a great deterioration of
the situation. This is written by a
staff reporter who was present on the
spot. You know the Ochterlony monu-
ment. The police came and surrounded
that place. There was just a handful
of young boys and some girls who
were sitting under the monument at
4-30 p.m. The police allowed the
meeting to be held and there was no
obstruction. Crowds collected and
were standing further away from the
place. And in between the two, the
mighty police force of West Bengal
were standing.

“The progress of the meeting
was unipterrupted and was not
interfered with by the police,
standing close by. The only move-
ment effected thus far was in
respect of a batch of the mounted
policemen, who shifted from the
west to the south-eastern direction
of the monument. There was an
immediate reaction to this move-
ment and the small crowd of
listeners who had gathered at the
rally thinned away.
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At 5 o’clock the order was given
by a sperior Police Officer to break
the meeting and arrest the deflers
of the law. The mounted police-
men quickly encircled the base
and completely isolated the group
of youngmen and boys from the
vast crowd of sightseers. Lathi
charge then followed on the im-
armed and unresisting breakers of
the law, wih scanty consideration
if the situation merited it at all.
A few who did not apprehend
the development beforehand were
evidently trightened, but that did
not in any way mitigate either the
humiliations or sufferings they
were put to. The prison van was
quickly filled in by the arrested.

The reaction to this sickening
scene on the crowd in the outlying
areas was quick.”

Mark it, Sir. The report is that they
started throwing stones and brickbats
which  took the situation beyond
control. Who led the situation beyond
control? The police and not the
unlawful assembly of just a handful
of young boys.They might have been
arrested and taken to the police
station.

“Stone chips and bricks began
to be rained vigorously against the
policemen, who could however
utilise the mighty column of the
Monument as a screen to shield
themselves against these missiles.
The newspaper reporters, however,
were less fortunate and though
they were not interfered in their
work by the authorities they
occupied a point which was open
and afforded no protection against
flying missiles. One of them was
hit by a stray chip right in the
centre of his forehead rather
seriously.”

And the other column contains the
official statement issued by the West
Bengal Government. About this lathi
charge, those hon. Members who have
seen the Bengal papers would have
seen those pictures of how the bodies
were all scattered in the streets and
how they were dealt with by the police
and how law and order were being
maintained. The Government state-
ment said that whatever the police did
had to be done because stones and
brickbats and other things were being
thrown at the police and therefore the
police had to take action. The same
white-washing as before!

You talk of Calcutta. Are you going
to solve the problem by the Preventive
Detention Act? The real problem has
to be tackled. There may be some
mischief-makers. 1 do not say there
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are not. There may be, there will be
everywhere. You can control them.
Is it possible anywhere, in any part of
the world, that suddenly housands of
men will start running and organize a
demonstration unless there is some-
thing burning in their hearts, unless
there is some affinity, some feeling of
sympathy which makes them go and
join  with  those organizers of
demonstrations? Do not behave like
Hallet and Maxwell. Look aeep into
the matter and by all means preserve
law and order. 1 do not say that the
country should be handed over to
oondd elements. Not at all. But at

e same time, proceed symptomati-
cally. Find out what is the real cause
for these disturbances. Otherwise you
yourselves will be )landing over the
country to those who want to create
chaos. Why is it that no Bengal
Minister, no Congress leader in
Calcutta has come out in the open
streets? Where are those people gone?
why do they not appeal to the people,
ask them to listen to them? The city
nay many places outside the city, are
handed over to the police—simple
police, complex police, armed police,
this police and that police have all
come out and surrounded the different
arts of the city, Are you going to
ave a police raj? That was another
example which was trotted out by the
Home Minister.

6 PM

Why not find any other example?
Another argument he gave which was
an argument against his own thesis.
Dr. Katju said : “I am not a&)plying
this against any party as such. No.
Not the Comipunist Party, not the
Hindu Mahasabha, not the Jan Sangh
Party, not the Socialist party, not any
party as such but only dangerous
individuals.” 1 could have understood
if you had said that your attack is
a%lainst a party, that this is a party
which has a subversive programme,
that Government is convinced of it and
you want to crush it. The other day
the Home Minister said: What a
miracle it is that all communists,
communalists, industrialists, ex-rulers,
independents all have combined? If
Wu liketo caU it so it is a miracle.

e do differ from the Communist
Party. I have come here fightings
against the Congress and the

ommunist Parties, I was slrndered
and 1 was attacked. Many of my
friends here went and spoke in my
constituency against me. I know where
I differ from them. They know it £lso.
Yet there may be, will be matters of
common interest. Similarly there are
many others in the Opposition with
whom we do not agree on all points,
but we have set up a standard in this
House. I shall claim we are 126























